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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015757 A
(19) INDIA
(22) Date of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : BIOGENIC SYNTHESIS OF NOVEL SMAISIZED SILVER NANOPARTICLES FROM SOLANU?
VIARUM

:A61K9/51 [(71)Name of Applicant :
(51) International classification B82Y5/00;| 1)PAPANI SUJANA
C12N7/00 Address of Applicant :ASSISTANT PROFESSOR OF
(31) Priority Document No ‘NA BOTANY, P.V.K.N. GOVERNMENT PAPANI SUJANA
(32) Priority Date ‘NA INDIAN COLLEGE, CHITTOOR, ANDHRA PRADESH,
(33) Name of priority country ‘NA INDIA. Andhra Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)PAPANI SUJANA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention disclosadiogenic synthesis of novel ultra nano sized, pure elemental, silver nanoparticles possessin
excellent biomedical application, from Solanum viarum. The synthesis compriseaafon between leaf and callus extracts of
Solanum viarumand aqueous AgNsjution at a predetermined temperature till bolor change from characteristic yellow to brt
form novel ultra nano sized, pure elemental, silver nanoparticles. The invention is characterized in leaf and callud Sxticwisn
viarumwhich comprisesf field grown Solanum viarum plant leaf, tissue cultured Solanum viarum plant leaf and Solanum via
callus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015789 A
(19) INDIA
(22) Dat of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SHAPED CORNEAL/ OTHER TISSUE TREPHINES TO CREATE SHAPED CORNEAL/OTHEF
TISSUE CUTS/ INCISIONS OR SHAPES/SECTIONS/SEGMENTS

(51) International clasfication :A61F9/013|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Soosan Jacob
(32) Priority Date :NA Address of Applicant :10/4, OLD NO. 12/4, 2ND FLOOR,
(33) Name of priority country ‘NA SEAGULL APARTMENTS, 4TH STREET, GOR.APURAM,
(86) International Application No ‘NA CHENNAI, TAMIL NADU, INDIA 600086 Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. Soosan Jacob
(61) Patent of Addition to Apjation Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The shaped corneal/ other tissue trephines can create single or combination of shaped cuts and sections in correzay aitiera
tissue of desired shapes, thickness, width, depth, radius, sizes/ dimensions, measurements and configurations. tectaircrea
patterned or shaped cuts in tissue including but not limited to cornea and sclera without using the femtoseczspktasty in the
case of cornea where at present the femtosecond laser is required for this purpose. A manual or motorized trephiregiatiows
cuts in different shapes, thicknesses, width, depth, radius, sizes/ dimensions, configurations aedther@asuith single/ multiple «
combination of cuts. These configurable cuts give the advantage of creating shaped incisions/ sections in the bodst esanslk
as give the ability to create donor and recipient sections of cornea, sclera or atigsuleeof specific shapes and dimensions. It
therefore gives the ability to create these shaped cuts and sections . of tissue without the need for a femtosecoatstaabiligne
to cut through tissue that is not necessarily transparent.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/05/2017

(21) Application N0.201741015795 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : NEW TECHNIQUE FOR PROCTION OF ELECTRICITY USING DRAFT ANIMAL POWER

USING PORTABLE MACHINE WITH

:B60K

(51) International classification 6/00

(71)Name of Applicant :
1)P LAHOBALA NARASIMHAMURTHY

(31) Priority Document No :NA Address of Applicant :12, CANARA BANK LAYOUT MAIMN
(32) Priority Date :NA [ROAD, VIRUPAKASHAPURA, VIDYARANYAPURA (PO),
(33) Name of priority country ‘NA |KODIGEHALLI, BENGALURU, KARNATAKA, INDIA
(86) International Application No :NA |560097 Karnataka India
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)P LAHOBALA NARASIMHAMURTHY
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract

he apparatus envisaged here is for converting the force exerted by a draft animal in pulling load into electrical erkedly. The
animal is made to pull the alternator and belt drive mounted on a chassis free to move on wheels. The torque drwheetf is
transferred to the alternator with the help of suitable gear to produce electricity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015839 A
(19) INDIA
(22) Date of filing of Applcation :04/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : REPORTING METHOD AND APPARATUS FOR SECONDARY NODE FAILURE FOR-BTE
AGGREGATION

(51) International classification ‘HO4W | (71)Name of Applicant :
72/00 | 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)Pravjyot Singh Deogun
(87) International Publication No *NA 2)Neha Sharma
(61) Patent of Addition to Application Number ‘NA 3)Jungsoo Jung

Filing Date :NA
(62) Divisionalto Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The embodiments herein disclose methods and systems for enabling a user equipment (UE) to report a secon
failure in a dual connectivity wirelesstmerk including a master node (MN) and a secondary node (SN), the method includes
detecting a secondary cell group (SCG) failure. In response to determining the SCG failure, the method includes peséirafin
failure actions. The method includes prepg a SCG failure report including measurement results according to a MN configur.
and a SN configuration. Further, the method includes transmitting the SCG failure report to the MN. On receiving ther®CG
report, the method includes allowingetMN to transmit a SN failure report message to the SN and receive a failure report
acknowledge message from the SN. The method includes receiving the failure report acknowledge message from the MN 1
at least one action on a SCG of the SN. FIG.1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/05/2017

(21) Application N0.201741015396 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : DESIGN BAUTOMATIC SPRINKLER FOR MULTI APPLICATIONS BASED ON WIRELESS

SENSOR NETWORK (WSN)

(51) International classification :A01G25/16°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VELTECH Dr. RR & Dr. SR UNIVERSITY
(32) Priority Date :NA Address of Applicant :VELTECH Dr. RR & Dr. SR
(33) Name of priority country ‘NA UNIVERSITY, 400 FEET OUTER RING ROAD, AVADI,
(86) International Appliation No ‘NA CHENNAI - 600062, INDIA Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. A.SELWIN MICH PRIYADHARSON
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A Novel Design, Process Control and WSN based Agricultural Engineering System is developed in order to employ efficidr
water, pesticides/ insecticides and Micro & Macro Nutrients. Depending on Two conditions, protocol in the proposed syster
deweloped. First is Regular schedule, which is sprinkling of water, pesticides and Nutrients in Regular interval of time. Seco
schedule is based on Necessary/ Urgent condition, where sprinkling is performed depending on the outputs from Soiénsais
Soil pH sensor, Wind speed sensor, Atmospheric Temperature & Humidity Sensor, Level sensor and Flow Sensor. In this v
ZigBee based Wireless Sensor Network (WSN) is activated for monitoring and control. This Agricultural Engineering syster
automaically maintain the soil moisture, micro and macro nutrients level content in the soil, based on the soil condition imga
various sensors mentioned. In this system Organic Nutrients and Pesticides are preferred for Excellence in crops asiBxege
implementing the proposed Engineering System in Agriculture using AMT Automation and WSN, the harvest in agricultural
field will be excellence in outcome and more over profit in both National and International level.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015402 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYNERGISTIC HERBAL EXTRACT FORMULATIONJR THE MANAGEMENT OF DIABETES
MELLITUS AND DETOXIFICATION

(51) International classification /A28L | (71)Name of Applicant
31/15| 1)ARULSAMYELPHINE PRABAHAR

(31) Priority Document No :NA Address of Applicant :431, CHALAPATHI INSTITUTE OF
(32) Priority Date :NA |PHARMACEUTICAL SCIENCES CHALAPATHI NAGAR
(33) Name of priority country :NA [Andhra Pradesh India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)ARULSAMYELPHINE PRABAHAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Synergistic herbal formulation for the management of Diakdedhtus and detoxification of human body with dried, powdered,
water extract of selected herbs, wherein, the said selected herbs are Phyllanthus niuri, Cassia auriculata, Coconigokedteel, -
foenum graecum, Glycyrrhiza glabra, Andrographis paniadad Amla. The herbal extract of the present invention is preparec
atleast in one of the form such as raapsulated powdered form, atleast in capsulated form or atleast in tablet form. The said
extract is administered orally along with watEhe herbal composition of the present invention hasdaalietic and antbxidant
activity.

No. of Pages : 1No. of Claims :

The Patent Office Jonal No. 45/2018 Dated 09/P1018 42853



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015448 A
(19) INDIA
(22) Date of filing of Applicaibn :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : PORTABLE HUB WITH MEDIA GATEWAY

. e :B25H|(71)Name of Applicant :

(51) International classification 1/04 1)Harman International Industries, Incorporated
(31) Priority Document No :NA Address of Applicant :400 Atlantic Street, 15th Floor,
(32) Priority Date :NA |Stamford, CT 06901, USA U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)CHANNEY, Royce D.

Filing Date ‘NA 2)KUMAR, Abhimanyu
(87) International Publication No :NA 3)TRIPATHI, Pr akash
(61) Patent of Addition to Application Number ‘NA 4)RANJHAN, Sandip

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A portable media content device for providing media content to remote devices external to a home network, the portable m
content device may include a processor in communication with a memory configanathtain media content, and a transceiver
The processor may be configured to recognize a home network provided at a first location, instruct the transceivet tortradis
request to an imome media recorder connected to the home network andfastHecation, receive, in response to the media
request, media content from the media recorder and to store the media content in the memory.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2017410%819 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SHAPED CORNEAL SEGMENTS: CORNEAL ALLOGENIC INTRETROMAL DEVICES (RING
SEGMENTS AND RINGS, MODIFICATIONS) FOR INDUCINGHAPE CHANGE, REGULARIZATION AND
STABILIZATION OF CORNEA IN CORNEAL ECTASIA AND OTHER CORNEAL CONDITIONS AND FOR CORRECTION
OF REFRACTIVE ERRORS

. e :A61B3/00|(71)Name of Applicant :

(51) International classification A61B3/10 | 1)Dr. Soosan Jacob
(31) Priority Document No ‘NA Address of Applicant :10/4; Old no 12/4; 2nd floor Seaqul
(32) Priority Date ‘NA Apartments 4th Street Gopalapuram Chennai Tamil Nadu #nc
(33) Name of priority country ‘NA 600086 Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventa :

Filing Date ‘NA 1)Dr. Soosan Jacob
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA

Filing Date ‘NA
(57) Abstract :

Corneal allogenic intratromal ring segments, rings and modifications induce shape change, improve corneal irregularity, im
corneal surface, provide better biomechanical strength distribution, give &bilihplant even in corneas with less than 400 micr
thickness in the zone of implantation, ability to implant at varying depths, have less chances for complications suelmtas seg!
migration; overriding; stromal thinning, corneal melt, necrosis arfdétion; exposure and extrusion of the segment; channel de
and corneal haze.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016142 A
(19) INDIA
(22) Date of filing of Application :08/02017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYSTEM AND METHOD FOR FACILITATING REQUEST AND SCHEDULING OF TRANSPOR
SERVICES IN EMERGENCY CONDITIONS

:G06Q50/2€|(71)Name of Applicant :
(51) International classification G08B25/12;| 1)HARI BHARADWAJ
G08G1/14 Address of Applicant :Villa no: 106, Legend Chimes,
(31) Priority Document No :NA Kokapet, Hyderabad, Telanagab@0075, India. Telangana Ind
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)HARI BHARADWAJ
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
Exemplary embodiments of the present disclosure are directed towards a system for facilitating request and schedsfiogt of 1
services in emergency condi toingprust,i ncgo mpervii scien gc:o nafti gluer aesdt
computing device by an user, the vehicleEs computi ngofd:
transport service. At least one request acceptance and sofesiigtem configured to accept the requests done by the user anc
schedule a vehicle to the request initiated user, C 0 mml

vehicleEs computing devi ce Iaysdchdddingsysteth.east one request
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/05/2017

(21) Application N0.201741016155 A

(43) Publication Date : 09/11/2018

(54) Title of hie invention : NOVEL WAY OF DIGITALLY INTERACTING WITH PRINTED NEWSPAPER/MAGAZINE

CLASSIFIED ADVERTISEMENTS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO4N
21/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Calydon Tech Solutions Pvt Ltd
Address of Applicant :#364 & 365, 5th Link Street, Nehru
Nagar, Perungudi, Chenna600096, Tamil Nadu, India Tamil
Nadu India
(72)Name of Inventor :
1)Sankar.K

(57) Abstract :
as attabed
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016173 A
(19) INDIA
(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYSTEMVITH INTELLIGENT MOTORISED MODULES HAVING RFID READER AND
WIRELESS INTERFACE FOR QUICK SELECTION OF SKUS IN STORAGE RACKS

:G06K19/072z|(71)Name of Applicant :
(51) International classification G06K7/0008; | 1)GODREJ & BOYCE MFG. CO. LTD.
G06K7/10019 Address of Applicant :NO.1,SIDCO INDUSTRIAL ESTAT
(31) Priority Document No :NA AMBATTUR, CHENNAI-600098 Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)AHAMMED SHEMEER M C
(86) International Application No ‘NA 2)BALAJI SELVAKUMAR B R
Filing Date :NA 3)RAVISWARAN NATARAJAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Nutoer ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT SYSTEM WITH INTELLIGENT MOTORISED MODULES HAVING RFID READER AND WIRELESS
INTERFACE FOR QUICK SELECTION OF SKUs IN STAORAGE RACKS A system with intelligent motorised moving mod
having RFID reader and wireless interface comprises of intelligent moving modules (1) having motorised wheels (6) mounte
guided power rail (2). The module can communicate with a middleware installed in a server (15) of the system through wire
interface. The server (15) also has a Warehouse Management System (WMS) installed in it. A plurality of passive RFID inle
(3) is pasted on the guided power rail (2), one such guided power rail containing at least one moving module (1). Taie(gpise
mounted horizontally on the front face of each shelf of a shelving storage facility, such that each tag (3) is assigmntcutara
location of the shelving storage system. Fig. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Application :08/05/2017

(21) Application N0.201741016231 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : CONTROLLING ELECTRICAL DEVICES

(51) Intenational classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Adition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C09C
11/00
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)INDIAN INSTITUTE OF SCIENCE

Address of Applicant :C V Raman Avenue, Bangalore,

Karnataka 56012, India Karnataka India

2)ROBERT BOSCH ENGINEERING AND BUSINESS
SOLUTIONS PRIVATE LIMITED
(72)Name of Inventor :

1)JOGLEKAR, Ashish Vasant

2)GURRALA, Gurunath

3)LELE, Abhijit Madhukar

(57) Abstract :
AS ATTACHED
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016235 A
(19) INDIA
(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYSTEM AND METHOD FOR DETERMININKBECHANICAL PROPERTIES OF BIOLOGICAL
CELLS

. . :C12M1/34|(71)Name of Applicant :

(51) International classification C12Q1/02 | 1)Indian Institute of Science
(31) Priority Document No :NA Address of Applicant :C V Raman Road, Bangal66€012,
(32) Priority Date :NA Karnataka, India. Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KOTESA, Rahul Singh

Filing Date ‘NA 2)SEN, Prosenijit
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a new and improved microfluidic systietm @an precisely measure mechanical properties of
biological system such as single cell. The microfluidic system disclosed herein can enable measurement of cell mewianics
throughputs, and can solve the channel clogging problem inherent imtiomed biemicrofluidic devices. Further, the disclosed
microfluidic system can eliminate cedubstrate interactions and provide more accurate estimate of mechanical properties of
biological system. In an aspect, present disclosure provides a microfiy&tem for determining mechanical properties of biolog
cells through single cell compression, wherein the system can include (a) a first microfluidic channel including ananleutat
the inlet being configured to receive a fluidic mediumtaoning cells into the first microfluidic channel, and the outlet being
configured to dispense the fluidic medium from the first microfluidic channel; and (b) a second microfluidic channelgiracfirdin
air inlet and a second opposite air inlet; whetie first and second microfluidic channels intersect perpendicularly to each oth
form an intersection region; wherein each of the first and second air inlets receives pressurized air that flows tomtardsdtien
region, and wherein the aioflv creates, in the intersection region, an air/liquid interface which squeezes the cells as they pa:
the air/liquid interface.

$ Y
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/05/2017

(21) Application N0.201741015450 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : A SYNERGISTIC COMPOSITION OF NEMATICIDE COMPRISING OF CHALCONES

:A62D | (71)Name of Applicant :
101/0¢| 1)TELLURIS BIOTECH INDIA PRIVATE LIMITED
(51) International classification , Address of Appl i cantoperaive
A61K |housing society, Road No.5, Jubilee Hills, behind Annapurna
35/12 |Studios, Hyderabad, Telangab@0034, India Telangana India
(31) Priority Document No :NA | (72)Name of Inventor :
(32) Priority Date ‘NA 1)Alejandro Calder3n-Urrea
(33) Name of priority country ‘NA 2)Saeed Attar
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A SYNERGISTIC COMPOSITION OF NEMATICIDE COMPRISING OF CHALCONES The present invention

provides a synergistic composition of a nematicide comprising of combination of chalcones, chalcone 17 and chalcorac®be
17 and chalcee 30 with potent nematicidal and nematostatic properties. The chalcones individually show 100 % nematicida
at a concentration as high as4010-3 M, whereas, the combination of chalcone 17 and chalcone 25, or chalcone 17 and chi
30, showl00 % nematicidal activity at concentration as low ag 1Q0-6 M bringing a synergistic effect, wherein the ratio of the
chalcones is 1:1. These combinations of the chalcones also show potent nematostatic activity compared to each chdicalhe
This synergistic nematicidal composition is environmentally safe andaxamto humans and animals. Figure 1 on sheetno. 1 ¢
drawings may accompany the abstract when published.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201741015479 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : A VIRUAL REALITY HEADSET

(51) International classification :GO6T)(71)Name of Applicant
19/00| 1)DR. AGARWAL'S HEALTHCARE LIMITED

(31) Priority Document No :NA Address of Applicant :19, CATHEDRAL ROAD, CHENNA
(32) Priority Date :NA |[TAMIL NADU INDIA Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor ;
(86) International Application No ‘NA 1)VAMSI CHINTALAPATI

Filing Date ‘NA 2)RAVITEJA CHIVUKULA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention is a mobile visual function measurement system with a head mounted device means, with a head portion me
remote portion means, alongwith control means and aamuation means. The arrangement is capable of being used for multi
visual functions and specifically in perimetric area.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015493 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : COLOUR TELEVISION RASTER BEAM

(51) International classification :HO4N9/312!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. D.S Sarma,
(32) Priority Date :NA Address of Applicant :H.No.2334, Vasnthapuri
(33) Name of priority country :NA Colony,Malkajgiri, Hyderaba®00047, Telangana, India.
(86) International Application No :NA Telangana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. D.S Sarma,
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Numbe ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT: All systems (either Gethade or Marmade i.e. natural or artificial including optics of eye or Raster Beam simula
convex lens) obey the control engineering principles. Their block diagrams & signal flow graphs afeetaitse@n be found from
the following diagram based on complex algebra of AC circuits withtation[4]. See SPECIFICATION. (If cos wave is voltage,
sine wave is currenBoth waves along timaxis are orthogonal to each other)[1Dhere are 2 focuknes a2 -2Row & Column
Vectors of inverted images) on x & y axes2 signifies that the waves are equally spread on either side of both axes
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015499 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : A DEVICE FOR MEASURING RHEOLOGICAL PROPERTIES OF GRANULAR MATERIALS

. e :CO4E|(71)Name of Applicant :

(51) International classification 14/02| 1)INDIAN INSTITUTE OF SCIENCE
(31) Prioity Document No :NA Address of Applicant :INDIAN INSTITUTE OF SCIENCE
(32) Priority Date :NA [Bangalore, 560012 Karnataka India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PRABHU R. NOTT

Filing Date ‘NA 2)PETER VARUN DSOUZA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

iTA DEVI CE FOR DETERMI NI NG RHEOLOGI CAL PROPRBSTRACS The pres&R .
disclosure relates to a device (100) determining rheological properties of a granular material (l8)id&€100) comprises a hollc
outer cylinder (101), and an inner cylinder (102) rotatably disposed in the hollow outer cylinder (101). The configuttatiamef
cylinder (102) and the hollow outer cylinder (101) defines an annular gap (103) betwierer circumference (101a) of the hollc
outer cylinder (101) and an outer circumference (102a) of the inner cylinder (102) for accommodating the granular imaternai
cylinder (102) is rotatable at a one or more-geespeeds shearing the grianumaterial. A plurality of first sensors (107a) is mour
on an outer circumference (102a) of the inner cylinder (102), to generate signals corresponding to the rheologicalqirthygertie
granular material (G). The device (100) simultaneously messtiress and the kinematics of the granular material which make
measurement direct and accurate. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015840 A
(19) INDIA
(22) Date of fiing of Application :04/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SINGLE CARRIER WIDEBAND CONFIGURATIONS FOR 5G SYSTEMS

(51) International classification HO4L | (71)Name of Applicant
12/00| 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Dae :NA [Suwonsi, Gyeonggido, Republic of Korea, 44342 Republic of
(33) Name of priority country :NA [Korea
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Saidhiraj Amuru
(87) International Publication No *NA 2)Anshuman Nigam
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Applicatio Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT 1T Bandwidth part confi gur atBmbadiments disclosed hergirl peovidea r |
method for managing a resource in a wireless communication system. The methdesimllocating, by a base station, the resot
for a data transmission from a User Equipment (UE) by indicating at least one bandwidth part in a total bandwidth sypperte
UE. The resource is further allocated by indicating a Physical Downlinkr@dChannel (PDCCH) and a Physical Downlink Shal
Control Channel (PDSCH) according to a configured subcarrier spacing and a CP length within the at least one bandavidthy
indicating an allocation of Resource Blocks (RBs) within the at lessbandwidth part. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/05/2017

(21) Application N0.201741015845 A

(43) Publication Date : 09/11/2018

(54) Title d the invention : KLIPLOK OR STANDING SEAM ELEVATED SOLUTIONS FOR MOUNTING SOLAR PANELS

KLIPLOK OR STANDING SEAM ROOF

(71)Name of Applicant :

:B25B5/00| 1)POPURI HIMAMSU
(51) International classification F16B2/06; Address of Applicant :Nuevosol Energy Pvt Ltd, Plot 409,
F24J2/52 |Road No 81, Phase 3, Jubilee Hills, HyderatxD033,
(31) Priority Document No ‘NA Telangana, India. Telangana India
(32) Priority Date ‘NA 2)KROTHAPALLI HARISH CHOWDARY
(33) Name of priority country ‘NA 3)DASARI SRIRAM
(86) International Application No ‘NA 4)PACHIPULUSU NIKHIL BABU
Filing Date :NA 5)MAGANTI SRINIVAS RAO
(87) International Publication No i NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)POPURI HIMAMSU
Filing Date :NA 2)KROTHAPALLI HARISH CHOWDARY
(62) Divisional to Application Number ‘NA 3)DASARI SRIRAM
Filing Date :NA 4)PACHIPULUSU NIKHIL BABU
5)MAGANTI SRINIVAS RAO
(57) Abstract :

Present ingntion relates to a Kliplok or standing seam elevation for solar panel roof sheeting is disclosed. At legsiafauisL
provided with slotted holes is bolted or clamped to the plurality of clip. The plurality of solar modules is placed quieeyleagth

with the roof by altering lengths of rear posts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015846 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date09/11/2018

(54) Title of the invention : NOVEL CLIPS FOR MOUNTING SOLAR PANEL FLUSHED ON KLIPLOC OR STANDING SE/
ROOF SHEET

(71)Name of Applicant :
:E04D3/36| 1)POPURI HIMAMSU
(51) International classification E04D3/40; Address of Applicant :Nuevosol Energy Pvt Ltd, Plot 409,
F24J2/52; |Road No 81, Phase 3, Jubilee Hills, HyderatxxD033,
(31) Priority Document No ‘NA Telangana, India. Telangana India
(32) Priority Date ‘NA 2)KROTHAPALLI HARIS H CHOWDARY
(33) Name of priority country ‘NA 3)DASARI SRIRAM
(86) International Application No ‘NA 4)PACHIPULUSU NIKHIL BABU
Filing Date :NA 5)MAGANTI SRINIVAS RAO
(87) International Publication No i NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)POPURI HIMAMSU
Filing Date :NA 2)KROTHAPALLI HARISH CHOWDARY
(62) Divisional to Application Nmber ‘NA 3)DASARI SRIRAM
Filing Date :NA 4)PACHIPULUSU NIKHIL BABU
5)MAGANTI SRINIVAS RAO

(57) Abstract :

Present invention relates to a novel clip for solar panel structure roof sheeting is disclosed. Plurality of methodirfigrsdéamp
module through purlins to roofs using plurality of fastening elements. Plurality of clips for serving major load ineaningy and
transmit the load directly onto the solar roof.The plurality of clips is customized depending on the roof profiles.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/05/2017

(21) Application N0.201741015847 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : ALUMINUM SHORT RAILS FOR SOLAR PANEL STRUCTURES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO1L31/042

H02S30/10
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)POPURI HIMAMSU

Address of Applicant :Nuevosol Energy Pvt Ltd, Plot 409,

Road No 81, Phase 3, Jubilee Hills, Hyderais033,
Telangana, India. Telanganadia

2)KROTHAPALLI HARISH CHOWDARY

3)DASARI SRIRAM

4)PACHIPULUSU NIKHIL BABU

5)MAGANTI SRINIVAS RAO
(72)Name of Inventor :

1)POPURI HIMAMSU

2)KROTHAPALLI HARISH CHOWDARY

3)DASARI SRIRAM

4)PACHIPULUSU NIKHIL BABU

5)MAGANTI SRINIV AS RAO

(57) Abstract :

Present invention relates to aluminium short rails for solar panel structures is disclosed. Short rails are made ob6AIGDEBT
stand on trapezoidal roofs. Plurality of fastening elements for connecting solar panel nmdulesnium short rails for easy
installation and the components used are very less.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015859 A
(19) INDIA
(22) Date of filing of Application :8/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : LAKSHYA TRACE BACK AND RECONNECT

. e :G06C|(71)Name of Applicant :

(51) International classification 10/00 | 1)TANYA ELIZABETH KEN
(31) Priority Document No :NA Address of Applicant :4/8 KAMARAJ NAGAR, 2ND
(32) Priority Date :NA |STREET SATYA GARDEN, SALIGRAMAM, CHENNAI,
(33) Name of priority country :NA [TAMIL NADU - 600 093, INDIA. Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)TANYA ELIZABETH KEN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT [0080] The primary statement of invention includes the system and method of deploying and administering arl
Lakshya trace back and reconnect system which is an integrated virtual infrastructure that links aspiring users likbatedemts
their defined lakshya or aim, with actualized goals or accomplished lakshya of their alumni or mentors, wherein antadgiviag
or users lakshya is linked to actualized alumni mentors or mentors lakshya based on domain, skills, educatypepcporate,
experience and the like, wherein the alumni mentors who have already actualized their lakshya and their support syditegns i
online courses, tutors, corporate, their manpower demand and their CSR initiatives are linked to studgatsHaksby providing
aspiring students or users the ability to trace back, reconnect and execute a plan that is identical to the succaksfubpdttetr
alumni or mentors who have already actualized their aim, thereby creating a holistic sgstisrdrikien by a symbiotic relationshi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015524 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : PHARMACOACTIVE NUTRIENT AND A PROCESS OF PRODUCTION THEREOF FORM MAF
ALGAE

(71)Name of Applicant :
-A61K9/50 1)NATIONAL INSTITUTE OF OCEAN TECHNOLOGY

(51) International classification A61K9 170° Address of Applicant :National Institute Of Ocean
(31) Priority Document No ‘NA ' | Technology, Ministry of Earth Sciences (MoES), Govt. of Indi
(32) Priority Date :N A VelacheryTambaram Road, Narayanapuram, Pallikaranai PC
(33) Nameyof priority coutry :NA Chemai 600100, Tamil Nadu, India. Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor

Filing Date ‘NA 1)RAMALINGAM, Klrgbagaran
(87) International Publication No - NA g;?ﬂlﬁg\;\g,;ﬁf\?ﬁgﬂﬁKARASUBBIAH Kumar
(61) Patent of Addition to Application Number :NA . '

Filing Date ‘NA g;ggﬁiﬁMéﬁAN _Vuaya Raghavan

LD _— : , Dharani
(62) Ei'l‘i’r']s"g‘e":‘t' 0 Application Number :m 6)NAMBALI VALSALAN, VinithKumar
9 ‘ 7)JOSEPH Mary Leema Thilagam
8)DHASSIAH Magesh Peter

(57) Abstract :

The present disclosure relates to the field of marine algal pharmacoactive nutrient. The present disclosure envisagesacine
nutrient medium and a process for predaravf the same. Initially, predetermined amounts of water and live marine algae are
in a reaction vessel followed by mixing to form an aqueous slurry. This slurry is then heated to a predetermined tefmparatur
predetermined time to form a firstixture and cooled till it attains a temperature of 25 to 30 °C to obtain a cooled mixture, whi
then subjected to centrifugation until the cooled mixture separates into a supernatant and a residue. The supernatgrarest ¢k
from the residuerad is concentrated to 1/4th of its volume to obtain the concentrate of pharmacoactive nutrient medium.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015535 A
(19) INDIA
(22) Date of filing ofApplication :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : A NOVEL PHARMACEUTICAL FORMULATION FOR TREATING MENORRHAGIA AND
RELATED COMPLICATIONS

(51) International classification :A61K31/0(|(71)Name of Applicant :
(31) Priority Document N ‘NA 1)KALYAN PASUPATHI
(32) Priority Date :NA Address of Applicant :23 SOMANATHAN KOIL STREET
(33) Name of priority country ‘NA THAKKOLAM,CHENNAI, TAMILNADU, INDIA. 631151
(86) International Application No ‘NA Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)KALYAN PASUPATHI
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

TITLE: A NOVEL PHARMACEUTICAL FORMULATION FOR TREATING MENORRHAGIA AND RELATED
COMPLICATIONS APPLICANT: KALYAN PASUPATHI ABSTRACT The present invention discloses a novel polyherbal
pharmaceutical formulation exhibitirighibitory effect on Follicle Stimulating Hormone and Luteinizing Hormone for treating
menorrhagia, hypermenorrhea, dysmenorrheal, menstrual migraines and related complications. The formulation of the pres
inventiontriggers endocrine system through lylnatic nodes, and brings the menses to normality by correcting the normal trig
immune system. The formulation comprises of combination of therapeutically effective amounts of bark of Sara indicAchai#
arabica, bark of Prosopis Juliflodzerk of Terminalia arjuna, fruit flesh of Aegle marmelosa, seeQuircis infectoria , seed

of Mangifera indica, Outer Sheath Fruit®dinica granata, Dried Fruits without seeds of Emblica Officianalis ,rodtsimia
tetracantha, Roots of Glycirizha Glabteripe fruit of Gauva, Cuminium Cyminuseeds and Sanghu Baspam. The formulation
characterized in utilizing regenerating sheath, bark, fruit and seeds of the herbs thereby facilitating green revolution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015536 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : HEALTHY CIGARETTE

. e :A24B15/16|(71)Name of Applicant :

(51) International classification A24D1/18; | 1)KALYAN PASUPATHI
(31) Priority Document No :NA Address of Applicant :23 SOMANATHAN KOIL STREET,
(32) Priority Date ‘NA THAKKOLAM, CHENNAI, TAMILNADU, INDIA. 631 151.
(33) Name of priority country :NA Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)KALYAN PASUPATHI
(87) International Publication No *NA 2)NANJIAN RAAMAN
(61) Patent of Addition to Applation Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention discloses a polyherbal formulation for use as a tobacco substitute for aiding in the cessatiom udeahat
also for preenting/treating various diseases. Toemulation comprises of combination of effective amounteabes of Senna
Indica, barks of Ficus Glomerata, seeds of Zingiber Officinale, seeds of Piper Nigrum, seeds of Piper Longum, leaves of Vi
Suffruticosaseeds of Solanum Jucuinea, leaves of Phyllanthus Niruri, seeds of Cubeba Officinalis, barks of Santalum Albu
without seeds of Terminalia Chebula, seed sheath of Myristica Offician Arillus, seeds of Peucedanum Graveolens, bark of
Cinnamomum Aromatium and leaves of Anisochilus Carnosus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015548 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYSTEM AND METHOD FOR ESTIMATING HIGH SPEED DOPPLER IN LTE USING SUB
SAMPLING AND ERROR INDICATORS

:A61B|(71)Name of Applicant :
. . 8/00,| 1)Signalchip Innovations Private Limited.
(51) International classification GO1S| Address of Applicant :4€116, 4th Cross, OMBR Layout,
13/00 |Banaswadi, Bangalore, Karnataka, 560043, India. Karnataka
(31) Priority Document No :NA | (72)Name of Inventor :
(32) Priority Date ‘NA 1)Mugundhan Varadanarayanan
(33) Name of priority country ‘NA 2)Himamshu Gopalakrishna Khasnis
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a system and a method for estimating frequency offset of LTE using DMRS and CRC. The system inait
more modules as follows. A digital filtering and FEnit 106 performs FFT operation on a base band signal. An individual use
extraction unit 108 extracts user data individual. A frequency correction unit 110 processes the extracted user ddtaif Adiv

DEMAP into PUSCH and DMRS unit 112 splascorrected frequency signal. An equalizer unit 114 performs channel equalize
The channel estimation unit 116 determines a channel estimation (H). A multiplexer unit 122 receives the estimated &aque
equalized data processing and CRC calauggtinit 124 receives and processed the equalized data. A CRC value checking un
determines whether a calculated cyclic redundancy check (CRC) value is valid or invalid.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015894 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : DESIGN AND DEVELOPMENT OF CHEMILUMINESCENT FUNCTIONAL POLYMERS FOR
BIOSENSING

:C12N15/0¢|(71)Name of Applicant :
(51) Intenational classification C12Q1/00; | 1)VIT UNIVERSITY CHENNAI CAMPUS
C12Q1/68 Address of Applicant :VandaluKelambakkan Road,
(31) Priority Document No :NA Chennai, Tamil nadu, indi®00127 Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)K. RAJENDRA KUMAR
(86) International Application No ‘NA 2)S. DEEPA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses the synthesis of luminol pendant chemiluminescent polymethacrylamide copolyenexii®
sensing. In one embodiment of the present invention, synthesis of luminol based chemiluminescent methacrylamide monoil
conditions for its copolymerization with hydroxyethyl methacrylate are disclosed. In another embodiment, the methumsddev:
the utilization of chemiluminescent copolymer for biosensing is disclosed. The chemiluminescence property of the metieacr
copolymer was utilized for the sensing of hydrogen peroxide. It has advantages over conventionally used polytlyhinahdt
films formed by electropolymerization are thin, discontinuous and brittle. Unlike polyluminol, chemiluminescent polyneattide
copolymers are soft, flexible and gel like polymer which can be easily dip/spin/drop coated over electrodeesugbmed in
electrochemiluminescent (ECL) biosensing applications. This solution castable copolymer avoids the cumbersome
electropolymerization method required for the immobilization of luminol groups over electrode surfaces.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015911 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : METHOD OF PREDICTING BLOOD GLUCOSEVH. USING NEARINFRARED (NIR)
SPECTROSCOPY DATA

:A61B5/00 | (71)Name of Applicant :
(51) International classification G01J3/00;| 1)SAMSUNG ELECTRONICS CO.,LTD
G01J3/10; Address of Applicant :129, Samsung, Yeongtonegu,
(31) Priority Document No :NA Suwonsi, Gyeonggido, Republic of Korea. Republic of Korea
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)JOS, Sujit
(86) International Application No ‘NA 2)BYNAM, Kiran
Filing Date ‘NA 3)LEE, Soyoung
(87) International Publication No *NA 4)AGGARWAL, Gorish
(61) Patent of Addition to Application Number ‘NA 5)RAMA, Srikanth Malla varapu
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention describes a method for predicting blood glucose level usingrdraead Spectrometer. According to one

embodiment, one or more glucose dependent features are extracted from an NIR glucose spextract€deoee or more glucose
dependent features are used for predicting glucose values based on a binary classification of the NIR glucose spétitiaasd
prediction of glucose using Gaussian Regression.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015914 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : MOUNTING BRACKET FOR A VEHICLE

(51) Internationatlassification :B60G7/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TVS Motor Company Limited
(32) Priority Date :NA Address of Applicant :Jayalakshmi Estates, No. 29 (Old N
(33) Name of priority country :NA 8), Haddows Road;hennai 600 006 Tamil Nadu India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Rangarajan Nagarajan
(87) International Publication No *NA 2)Karanam Venkata Manga Raju
(61) Patent of Addition to pplication Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a motorcycle typewleeled vehicle. More particularly, the present invention retatasounting
bracket for the motorcycle type twoheeled vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015917 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publcation Date : 09/11/2018

(54) Title of the invention : POWER CONVERSION SYSTEM AND METHOD

:FO3D9/00 | (71)Name of Applicant :
(51) International classification HO2M5/42| 1)PHILIPS LIGHTING HOLDING B.V.
HO02P9/04; Address of Applicant :High Tech Campus 45,-8656, AE
(31) Priority Document No :NA Eindhoven. Netherlands
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MISHRA, Priya Ranjan
(86) International Application No ‘NA 2)MAJI, Goutam
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A power conversion systeis to be used with an energy source. A plurality of conversion units are used in series via their ou
the energy source output. A master monitor unit is adapted to monitor the output power of the energy source and te icqmirol
voltage of ach conversion unit synchronously in dependence on the monitored output power. In this way, a set of conversic
configured, with the conversion units sharing the output from the energy source. This provides a scalable system. [Fig. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015918 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : RACH CONFIGURATIONBOR 5G SYSTEMS

. e :HO4W|(71)Name of Applicant :

(51) International classification 74/00 | 1)Samsung Electronics Co., Ltd
(31) Priority Document No :NA Address of Applicant :129, Samgg#o, Yeongtonegu,
(32) Priority Date :NA  |Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country :NA |Korea
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)Saidhiraj Amuru
(87) International PublicatioNo " NA 2)Hyunil Yoo
(61) Patent of Addition to Application Number ‘NA 3)Anshuman Nigam

Filing Date ‘NA 4)Jiyun Seol
(62) Divisional to Application Number ‘NA 5)Taeyoung Kim

Filing Date :NA
(57) Abstract :

ABSTRACT 1 Met hod naging RAGHscOnBgoratibndnr wireleas communication systéhre embodiments herein
provide a method of managing a RACH configuration in a wireless communication system. The method includes configurin
base station RMSI information include the RACH figuration, where the RACH configuration includes an association betwee
RACH resources and one of a SS block andRSlIresources. Further, the method includes indicating by the base station the
a UE. Further, the method includes configuring tihSRin a beanrcommon manner, thus the UE need not decode the RMSI uj
beam change, which results in saving power effectively. Furthermore, the method includes indicating a number of Bra@H tt
configuration in the RMSI using at least one of tMd3®R, a PDCCH RMSI and a PBCH to the UE. FIG. 2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/05/2017

(21) Application N0.201741015549 A

(43) Publication Date : 09/12018

(54) Title of the invention : SYSTEM AND METHOD FOR REDUCING NGNNEARITY IN MIXED SIGNAL PROCESSING

USING COMPLEX POLYNOMIAL VECTOR PROCESSOR

:HO3F|(71)Name of Applicant :
. . 1/00,| 1)Signalchip Innovations Private Limited.
(51) International classification HOo3M|  Address of Applicant :4€116, 4TH CROSS, OMBR
13/00 |LAYOUT, BANASWADI, BANGALORE, KARNATAKA,
(31) Priority Document No :NA |INDIA. Karnataka India
(32) Priority Date :NA  [(72)Name of Invertor :
(33) Name of priority country ‘NA 1)Himamshu Gopalakrishna Khasnis
(86) International Application No ‘NA 2)Sukrutha Bharadwaj Hebbagilu Krishna
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system for reducing nelinearity in mixed signal processing using complex polynomial vector processor 102 is provided. T
complex polynomial vectgorocessor 102 includes a data processing unit (104) aneéficdent feeder unit (106). The data
processing unit (104) converts a higibeed data stream into a peliie format (PL) data and calculates required polynomial pow
for the highspeed datatream using the PL format data. The data processing unit (104) includes a multiplier accumulator (M
(206) that generates processed Fsgked data and a delay unit (208) that combines time separated input with the processed
speed data to gerage output data with reduced nlmearity. FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015550 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date09/11/2018

(54) Title of the invention : A METHOD TO QUANTIFY QUALITY OF CORNEAL DONOR TISSUE FOR
TRANSPLANTATION USING TOMOGRAPHY IMAGING

(51) International classification :A61F9/0083 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Narayana Nethralaya Foundation
(32) Priority Date :NA Address of Applicant :Narayana Nethralaya, Narayana He
(33) Name of priority country :NA City, # 258/A, Bommasandra, Hosur Road, Bangak@e 099,
(86) International Application No ‘NA Karnataka, India Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Dr. Himanshu Matalia
(61) Patent of Addition to Application Number :NA 2)Dr. Rachana Chandapura
Filing Date ‘NA 3)Dr. Mathew Francis
(62) Divisional to Application Number ‘NA 4)Dr. Katkeri Bhujang Shetty
Filing Date ‘NA 5)Dr. Abhijit Sinha Roy
(57) Abstract :

[0053] The invention discloses a method for evaluation and quantification ofiaieygpf a corneal donor tissue for transplantatic
using the optical tomographic imaging. The method is used for the analysis of corneal parameters i.e. not only theapdnysit=at
such as anterior or posterior surface of the cornea but also tedyimgl pathologies such as pegisting refarctive surgeries. The

method is performed without the necessity of removal of the corneal donor tissue from the sealed container or the titavhige

corneal storage medium. The corneal donor tissue is edarging optical tomography imaging device, which captures the two

dimensional images of the corneal donor tissue and the images are acquired at different meridians. The acquired irnbgesla
for features of the corneal donor tissue for qualitgpi@eameters. The method is useful for analysis of quality of corneal donor 1
for pre-existing refractive surgeries and corneal inflammation/infections. (FIGURE 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015554 A
(19) INDIA
(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : METHOD AND SYSTEM FOR PROVIDING NETWORASED NORTHBOUND APPLICATION
PROGRAMMING INTERFACE

. . :G11C|(71)Name of Applicant :

(51) International classification 16/00 | 1)Samsung Electronics Co., Ltd.
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Basavaraj Jayawant Pattan
(87) International Publication No :NA 2)Suresh Chitturi
(61) Patenhof Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT 1T Method and sy sbasedmorthimound application programminmgfacaEonmbokliments
herein achieve a method and system for providing a nethaskd northbound application programming interface. The method
includes receiving, by an API provider, a request for invoking one or more service APIs from one or more Adldiels. The
method includes utilizing, by the API provider, a CAPIF core function residing at a first domain to provide the one ervioare <
APIls. The method includes providing, by the API provider, the one or more service APIs to the one or Inmorek&P clients
through the CAPIF core function, wherein the API provider comprises one or more service APIs, an APl exposing function,
publishing function and an API management function. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/05/2017

(21) Application N0.201741015555 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : HIGH GAIN DIFFERENTIAL AMPLIFIER WITH COMMOMODE FEEDBACK

:HO3F3/45188;

(51) International classification HO3F3/4565;
HO3F2203/4542

(31) Priority Document No :NA

(32) Priority Date :NA

(33) Name of priority country ‘NA

(86) International Application No ‘NA

Filing Date ‘NA
(87) InternationbPublication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)SILAB TECH PVT.LTD.

Address of Applicant :303, 2hFloor, A Block, AECS Layou
Kundalahalli, Bengaluru, Karnata##0037 Karnataka India
(72)Name of Inventor :

1)Mr. Jayesh Wadekar
2)Mr. Ravi Mehta
3)Mr. Biman Chattopadhyay

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A high gain differential amplifier includes firirough eighth transistors, first through third degeneration resistors, and first thr
third current sources. The fourth and fifth transistors forrtypp metaloxide-semiconductor (PMOS) transistor pair. Further, th
second and eighth transistorsrfoa current mirror circuit. The PMOS transistor pair and the current mirror circuit form a comr

mode feedback circuit. The high gain differential amplifier controls the commmuate output voltage with the common mode

feedback circuit and a reference agjé.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015577 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : TERMNAL JUNCTION SYSTEM

(51) International classification :F16E| (71)Name of Applicant -
21/00| 1)Deutsch India Power Connectors Private Limited

(31) Priority Document No :NA Address 6Applicant :104 Prestige Omega, EPIP Zone, 1<
(32) Priority Date :NA |Phase, Whitefield Bangalore 560066 Karnataka, India. Karne
(33) Name of priority country :NA [India
(86) International Application No ‘NA 2)TE Connectivity India Private Limited

Filing Date ‘NA 3)Connecteurs Electriqgues Deutsch
(87) International Puldiation No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)ANUKARTHIK, Anukarthik

Filing Date ‘NA 2)HEGDE KUNDAPURA, Niranjan
(62) Divisional to Application Number ‘NA 3)CASSAR, Thierry

Filing Date ‘NA 4)BRUNET, Martin
(57) Abstract :

The present invention relates to a terminal junction assembly for electric conductivity, that comprises a tube, a melg dhiat
may be adapted to slide insidgr@ove at a first locking point, a second locking point, and plurality of sealing caps. The clip p
the axial and rotational movement of the metal clip. Further, there is provided a locking method in the terminal juaotluy. d45g
2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015593 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : ISOLATION OF A BIOACVE COMPONENT FROM CITRUS GRANDIS (L) LEAVES FOR THE
TREATMENT OF EPILEPSY

(71)Name of Apgicant :
:A23L33/175| 1)DR.J. ANITHA
(51) International classification A61K38/00; Address of Applicant :DEPARTMENT OF BIOCHEMISTF
C07K14/415 |AND BIOINFORMATICS, KARPAGAM ACADEMY OF
(31) Priority Document No ‘NA HIGHER EDUATION, POLLACHI MAIN ROAD,
(32) Priority Date ‘NA EACHANARI POST, COIMBATORE641 021, TAMIL NADU,
(33) Name of priority country ‘NA INDIA. Tamil Nadu India
(86) Interrational Application No ‘NA 2)DR. A. SANGILIMUT HU
Filing Date ‘NA 3)DR. S. RAVI
(87) International Publication No :NA 4KARPAGAM ACADEMY OF HIGHER EDUCATION
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)DR. J. ANITHA
(62) Divisional to Application Number ‘NA 2)DR. A. SANGILIMUTHU
Filing Date ‘NA 3)DR. S. RAVI
4)KARPAGAM ACADEMY OF HIGHER EDUCATION

(57) Abstract :

The present invention provides the procesgHerisolation of an active component which is a glycoside from Citrus grandis (L.
leaves useful in the treatment of epilepsy which comprises preparing a ethanol extract from Citrus grandis (L.) leaves, Colu
Chromatography and Thin Layer Column chrongadphy for the separation of active components. Fourier transforms infrared
spectroscopy for analysis of functional groups in the active component; identification of proton and carbon of the giiventdn
Nuclear Magnetic Resonance (NMR) spestopy the overall analysis indicating a structure of the active component of the sa
extract with a Molecular Formula = C4iH66025; Molecular weight: 958.94 grams/mole and the Compound-pentg: zhenyl
pentaglycosides. In addition, the active conmgrarwas found to exhibit receptor binding affinity towards GABA(A) eeceptor,
which apart from being novel and hitherto not known, provide a highly efficient, convenient, safe and cheap methoddtmtre
of epilepsy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015594 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : DEVELOPMENT OF PHYTOCHEMICAL LOADED ISITU CROSS LINKING POLYETHYLENE
GLYCOL BASED TEMPORARY DENTAL FILLING METERIAL

. . :A61C5/00|(71)Name of Applicant :

(51) International classification A61K6/06;| 1)Dr. R. USHA
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF
(32) Priority Date ‘NA MICROBIOLOGY, KARPAGAM ACADEMY OF HIGHER
(33) Name of priority country ‘NA EDUCATION, POLLACHI MAIN ROAD, COIMBATORE- 641
(86) International Aplication No ‘NA 021, TAMIL NADU, INDIA. Tamil Nadu India

Filing Date ‘NA 2)Dr. C. SMITHA
(87) International Publication No i NA 3)KARPAGAM ACADEMY OF HIGHER EDUCATION
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. R. USHA
(62) Divisional to Application Number ‘NA 2)Dr. C. SMITHA

Filing Date :NA 3)KARPAGAM ACADEMY OF HIGHER EDUCATION
(57) Abstract :

Abstract of the Invention Most of the endodontic treatment requires intercanal dressing and sealing in a multi viditrseitoen!
period of time. The success of the r@ahal treatment dependents on the effective mechanical and chemical debridement, eli
of bacteria, infected pulp tissue and proper canal shaping. The complete elimination. of the bacteria from the infeatetl toot
prevention of further progress of bacteria and bacterial products during and after the treatment is the main challengedh roo
treatment. The hydraulic temporary sealing materials currently used possess certain demerits like . allerggksi@nocra
microleakages, polymerization shrinkages and poor fit. Phytochemicals have already found its applications in varioudeotal ¢
products. Glycyrrhiza glabra possess excellent bioactive compounds with pronounced antimicrobial activityhagaialst t
pathogens. Hence the G. glabra extract and hydroxyapatite incorporated PEGDA based biocomposite hydrogel system is
here as a novel temporary filling material. The water imbibing capacity and the swelling ability can facilitate thedsudtzise of
antimicrobial agent inside the treated tooth. The swelling of the polymer also leads to expansion of the material grgbtiebre
marginal packaging. The biocompatibility and inherent antioxidant property along with hydroxyapatite dtatefacédparative
process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015595 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018

(54) Title d the invention : A PROCESS FOR RAPID BIODEGRADATION OF POLYETHYLENE BY STREPTOMYCES
ISOLATED FROM GARBAGE SOIL

(51) International classification :C02F3/34 (?))gflfge st,;l\_lpfhcant :
(31) Priority Document No :NA L . )
(32) Priority Date ‘NA Address of Applicant :DEPARTMENT OF
33) Nameyof riority countr :NA MICROBIOLOGY, KARPAGAM ACADEMY OF HIGHER
(86) Internatio%al Ay Iicatioz No :NA EDUCATION, POLLACHI MAIN ROAD, COIMBATORE- 641

Filing Dato PP NA 021, TAMIL NADU, INDIA. Tamil Nadu India
(87) International Publication No - NA é;wXRNPAA\/GEAEI\T XAC?A%AEI\I\IAY OF HIGHER EDUCATION
(61) Patent of Addition to Application Number ‘NA f .

Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number :NA 1)Dr. R. USHA

Filing Date ‘NA 2)Mr. NAVEEN MOHAN

3)KARPAGAM ACADEMY OF HIGHER EDUCATION

(57) Abstract :

Abstract of the invention Microbial degradation of a solid polymer polyethylene requires the formationfofradsidghe surface of
the polymer to enable the microorganism to efficiently utilize theswuble substrate. In this invention heterotrophic populatior
microbes were isolated from garbage soil in pothanoor, Coimbatore. These organisms were fecrteiedbility to degrade a
LDPE. By using the clear zone method, Colonization capacity of the organism on polythene sheet, Streptomyces SUMCO05
to have high polythene degrading activity. The pretreatment of polyethylene with UV rays andaiitlieads to the insertion of
hydrophilic groups on the polymer surface making it more hydrophilic and promote colonization capacity of the Streptoomyc:
polythene sheet, Colonization studies on LDPE film was performed over a period of one mmahsiying the fresh weight of th
isolates. In a liquid culture with preweighed polythene film, Streptomyces SUMCO5 reduced the sheet weight. This stidin st
great degradation activity on 28I day of incubation. LDPE degradation by the Streptomyce®S Wik analysed by scanning
electron microscope for any structural changes caused in the LDPE . Further evaluated by analyzing the functional imitsefo
treated polythene sheet by using FTIR. The isolated Streptomyces SUMCO5 showed a promadaidegrattern. . Indeed
Streptomyces SUMCO5 effectively colonized the polyethylene surface. This may explain the relatively rapid biodegradation
polyethylene, which was evident (as measured by weight loss, FTIR and SEM analysis) as early as feweswlaikttion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015921 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invetion : A SYSTEM AND METHOD TO INPUT TEXT DATA IN AN ELECTRONIC DEVICE

. e :G06F17/221%|(71)Name of Applicant :

(51) International classification GO6F17/2223| 1)Ashish Asgekar
(31) Priority Document No :NA Address of Applicant :EXQUISITE (BR05, ADITHYA
(32) Priority Date ‘NA SOIGNE, SIVANAND NAGAR, NEW THIPPASANDRA
(33) Name of priority country :NA POST, BENGALURU Karnataka India
(86) International Apptiation No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Ashish Asgekar
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A method for inputting text data of a nooman language in an electronic device is provided. A method for inputting text data ¢
nonroman language in an electronic device includes selecting a first character from a first set of characters-obtiennon
language. The method also includes, makingedefined gesture in continuation with the first selected character to form a sec
character from a second set of characters of theoman language. The method further includes, generating a letter based or
combination of the first selected chater and the second character.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015922 A
(19) INDIA

(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : A SYSTEM FOR QUICK QUENCHING AND RELEASE OF COMPOSITE MATERIAL

. e :B22F9/10;|(71)Name of Applicant :
(51) International classification F27B14/04| 1)Carborundum Universal Limited
(31) Priority Document No :NA Address of Applicant :Parry House, 43, Moore Street, Che
(32) Priority Date :NA 600 001, India Tamil Nadu India
(33) Name of priority country :NA (72)Name of Inventor :
(86) Internéional Application No ‘NA 1)Renjish Ramakrishna Pillai
Filing Date ‘NA 2)Joggy Jacob
(87) International Publication No :NA 3)Ashok Kumar Jyothiraj
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstact :

A system for quick quenching and release of composite materials, such as AZ40, includes a mould assembly capablegdfite
horizontal axis and includes mould blocks (2a) with grooves. A slotted link mechanism (10) is provided to link aatpabe: blocks

(2a) The spacing between the mould blocks (2a) is increased by pulling the moulds apart with said slotted link syst&wil{ted®
quick release of material upon solidification. Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015924 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : NOVEL PROCESSES FOR PREPARATION OF BENZIMIDAZOLE DERIVATS

. e :CO7D|(71)Name of Applicant :

(51) International classification 401/0(| 1)SYMED LABS LIMITED
(31) Priority Document No :NA Address of Applicant :2-293/174/3, beside B.N. Reddy
(32) Priority Date :NA |Colony Road No. 14, Banjara Hi Us, Hyderabad, Telangana
(33) Name of priority country :NA |034. Telangana India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Mohan Rao Dodda
(87) International Publication No " NA 2)Venugopal Bingi
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Provided herein are novel, commercially viable and industrially advantageous prooessegfeparation of a benzimidazole
derivative and its intermediates, in high yield and purity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015956 A
(19) INDIA
(22) Date of filing of Apftication :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : AUTOMATED SUPPORTING WHEELS FOR SELF STABILIZATION IN MOTORCYCLES

:B62H1/12|(71)Name of Applicant :
(51) International classification B62J99/00| 1)V. DEEPAN
B62K11/0( Address of Applicant :NO. 288, RAJIV GANDHI NAGAR,
(31) Priority Document No ‘NA DEVADHANAM ROAD, WALAJAPET, VELLORE DIST 632
(32) Priority Date :NA 513. Tamil Nadu India
(33) Name of priority country ‘NA 2)SUHAIL BILAL
(86) International Application No ‘NA 3)M.S. VIGNESH
Filing Date ‘NA 4)G. DEEPAK
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)V. DEEPAN
Filing Date ‘NA 2)SUHAIL BILAL
(62) Divisional to Application Number ‘NA 3)M.S. VIGNESH
Filing Date ‘NA 4)G. DEEPAK
(57) Abstract :

ABSTRACT OF INVENTION (to be given along with complete specification on separate page) A set of automated external
supporing wheels for use in motorcycles. The set of wheels consists of wheels, suspension, and actuation system all moun
motorcycle frame. The actuation system consists of stepper motor controlled by an arduino controller and run by a 12suimho
The motor is rotated in both the directions by the circuit, the wheels disengage aldkph@nd engage below-18kph of the
vehicle speed, monitored by a wheel speed sensor. The tyres of the automated external supporting wheels are made thfetef
supporting members and linkages are made of mild steel(claims 11& 12). There are linkages carefully provided so ddandift
the automated external supporting wheels. The wheels are provided with.suspension of their own to withstand loomjisr&id
the rider.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/05/2017

(21) Application N0.201741015957 A

(43) Publication Date : 09/11/2018

(54) Title of theinvention : PEDAL ACCELERATION AND MODIFIED REAR BRAKE PEDAL FOR MOTORCYCLE

:B60W10/04;
(51) International classification B60W10/18;
B60W30/1818
(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA

(71)Name ofApplicant :
1)V. DEEPAN

Address of Applicant :NO. 288, RAJIV GANDHI NAGAR,
DEVADHANAM ROAD, WALAJAPET, VELLORE DIST 632

513. Tamil Nadu India
2)USAMA REHAN .M
3)ANISH MOHAMED
4)LOGESH

(72)Name of Inventor :
1)V. DEEPAN
2)USAMA REHAN .M
3)ANISH MOHAMED
4)LOGESH

(57) Abstract :

The main aim of this innovation is to enhance riding comfort in.

motorcycle and to reduce the human muscle fatigue. éistor

one of the easiest transport vehicles in India especially duringhmesis, congested traffic situations and poor roads. Besides

easiness, two wheelers cause fatigue and pain on human musculoskeletal system. Our project may help to reduce ridedsen
to motorcycle throttle operation. The fatigue due to ridingloa activity with the subjected to body; is applying the required forc
control the motorcycle. This innovation is focus on two operating modes during riding (throttling, and braking). Thedtslies
which are involve in operation of motorcycles amgst and foot. To reduce, the muscles pain we modified the rear brake pedal
replace the conventional operated acceleration into pedal acceleration.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p1741015606 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : A FIRST AID FOR PROTECTION AGAINST BURNS CAUSED BY HOT LIQUIDS, STEAM ETC

. e :A61K|[(71)Name of Applicant :

(51) International classification 31/00 | 1)Binu Peter
(31) Priority Document No :NA Address of Applicant :Meprathumalil House, Vengola P.O
(32) Priority Date :NA [Perumbavoor Via Ernakulam Dist Kerala Keralaiénd
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Binu Peter

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Nuober ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

In a first aspect, the present invention provides compositions that works as a first aid for protection against butng luatuseter,
steam, hot objects etc., and it can aid in the tre@tofefirst degree burn symptoms like redness, minor burn wounds etc.. The
composition, with 2 components, component A containing effective amounts of Areca catechu, vetiver, mint extract @bl ¢
carrier medium and component B, which is Sodilnode, can be used together to protect the skin as a first aid from the effe
steam, hot water etc.. When component A is used alone it can stimulate, expedite or assist in healing first degree suifingvol
Areca catechu may be a nut, a nut blhtb a fine pulp or an oil extract or an alcohol or aqueous extract; vetiver may be root
oil extract or an alcohol or aqueous extract; mint may be leaves or an oil extract or an alcohol or aqueous extractoditiensom
may be formulated into l@ns, gels, ointments, creams, aerosols, adhesive bandages, oral medication and so forth. Other o
ingredients that can be added include aloe vera, red sandal wood powder, beewax and others like fillers, emulsifiers, thicke
emollients, fragranceand dyesThe present invention further provides a method of administration of the topical composition
comprising of 2 components, component A containing effective amounts of Areca catechu, vetiver, mint extract etc. icastée
medium and compamt B which is Sodium chloride in powder form.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015618 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/12018

(54) Title of the invention : APPARATUS FOR CLEANING METAL CHIPS USING A MAGNETIC BRUSH

. e :A47L[(71)Name of Applicant :

(51) International classification 2/00 1)Mr. Udit Sharma
(31) Priority Document No :NA Address of Applicant :Villa Number 3, LCGL Bamboo For
(32) Priority Date :NA [Rayasandra Layout, Off Central Jail Road, Bangab&@017,
(33) Name of priority country :NA [Karnataka, India Karnataka India
(86) Internatbnal Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Mr. Udit Sharma
(87) International Publication No *NA 2)Mr. Sujith Sunil Kumar
(61) Patent of Addition to Application Number ‘NA 3)Mr. Vrushab Manjunath Nerale

Filing Date ‘NA 4)Mr. Shreyas Venkateshan
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Apparatus for cleaning metal chips using a magnetic brush [0037] An apparatus (100) for cleaning metal chips from thsirsg!
a magnetic brush comprising a pluralitymagnetizable bristles (105). The apparatus comprises a magnetic field producing m
(108) connected to the bristles (105). A regulator (101) is connected to the magnetic field producing means for retguisitiyngfir
magnetic field applied to theristles (105). A slideable separator plate (104) passes through the bristles (105) for cleaning the
particles stuck to the bristles (105) after the brush is demagnetized. The magnetized bristles (105) pick up majotithgdameta
onepassaftr switching it &ONE. Once the met al chips are col
8OFFE, thus becoming demagneti zed. During this, t hmetaf e
stack. (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015644 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the inveribn : A PROCESS FOR BIOGAS PRODUCTION AND APPLICATION THEREOF

(51) International classification :C12P5/0;|(71)Name of Applicant :
(31) Priority Document No :NA 1)ANTHEM BIOSCIENCES PVT. LTD.
(32) Priority Date :NA Address of Applicant :No. 49, Canara Bank Road,
(33) Name of priority country :NA Bommasandra Industrial Area, Phase |, Hosur Road,
(86) International Application No :NA Bommasandra, Bangalor&60099, Karnataka, India Karnataki
Filing Date ‘NA India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)SANJAY TIWARI
Filing Date ‘NA 2)RAVI KUMAR
(62) Divisional to Application Number ‘NA 3)RAVINDRA CHANDRA PPA
Filing Date :NA
(57) Abstract :

T A PROCESS FOR Bl OGAS PRODUCTI ON AABSTRAC Htielprésant disCidsurelrélaieRr t6 |
process for producing biogas by inoculating the waste cell with the dung of domestic animal and subjecting the inoceleted »
mass to anaerobic digestion. Said process produces enhanced biogas yield with high methane content. The process of the
disclosure is an efficient methodology for drastically minimizing the odour that is otherwise generated from waste dedposesk
without digestion. In addition, the said process results in organic solids as a rich source of manure for various bguqites,
thereby facilitating environment friendly disposal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015974 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : METHODS AND SYSTEMS TO HANDLE NR CENTRALIZED DEPLOYMENT MOBILITSSUES

(51) International classification ‘B62C|(71)Name of Applicant -
53/00 | 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonggu,
(32) Priority Date :NA |Suwonsi, Gyeonggido, Republic of Korea, 44342 Republic of
(33) Name of priority country :NA |Korea
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Neha Sharma
(87) International Publication No *NA 2)Hyunjeong Kang
(61) Patent of Addition to Application Number ‘NA 3)Pravjyot Singh Deogun

Filing Date ‘NA 4)Rajavelsamy Rajadurai
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT Method for coordination of RadResource Control (RRC) configurations between interworking nodes in dual
connectivity Accordingly the embodiments herein provide a method for coordination of Radio Resource Control (RRC) ommd
between interworking nodes in dual connectivity iwieeless communication system. The method includes determining, by a
secondary node, whether a signaling radio bearer (SRB) of a secondary noemisfigtged in a secondary cell group (SCG). Ti
method includes deciding, by the secondary node, tonpedecondary node modification to a user equipment (UE) in responst
determining that the SRB of the secondary node ispnéigured. The method includes transmitting, by the secondary node, a
connection reconfiguration message to the UE withoutdionating with a master node. The method further includes sharing an
during secondary node cell change related to PDCP entity over Xx or Xn or X2 interface. FIG. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015976 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYSTEM AND METHOD FOR OPERATIONS RELATED TO FIFTH GENERATION (5G)
COMMUNICATION NETWORKS

‘B62D (71)Name of Applicant :
(51) International classification ;53/00 1)SAMSUNG ELECTRONICS CO., LTD.
. ) Address of Applicant :129, Samsung, Yeongtonegu,

g;g E;:g::g Bg;:;ment No Hﬁ Suwonsi, Gyeonggido, Republic of Korea, 44342 Republic of
(33) Name of priority country ‘NA é(gf\laame of Inventor -
(86) International Application No ‘NA S

Filing Date ‘NA 1)Alqk Kumar Jangid
(87) International Publication No *NA Lz’,;é?)l\l/?r?crj] Ifgmzrd?tﬁr
(61) Patent of Addition to Application Number ‘NA . PP .

Filing Date ‘NA 4)Dan|sh Ehsan Hashmi
(62) Divisional to Application Number ‘NA 5)“?"”‘ Kumar

Filing Date ‘NA 6)Nitesh Pushpak Shah

7)Shweta M

(57) Abstract :

Embodiments herein provide methods and systems for performing paging operation in 5G communication networks. The 5
network can transmit a NAS message to a UE through a N3GPP access network, if the UE is reachable through the N3GP
network. The NAS message can be sent by the 5G core network to the N3IWF. The N3IWF can send the NAS message to
through the N3GPP access network. The UE can send a service request over 3GPP access, in response to the NAS nmeGs
core netvork, through a 5G RAN. If the UE is not having access to the 5G RAN, then the UE can transmit a notification resg
message to the 5G core network, indicating the inability to transmit a service request. The transmission of NAS megsctipe tt
N3IWF can lead to a significant saving of radio resources. FIG. 4

i
o
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016007 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publicatbn Date : 09/11/2018

(54) Title of the invention : APPLICATION DEPLOYMENT ON MULTIPLE PLATFORMS

. e :GO6F9/44%|(71)Name of Applicant :

(51) International classification GOGE9/54 1)ENTIT SOFTWARE LLC
(31) Priority Document No :NA Address of Applicant :1140 Enterprise Way, Bldg. G,
(32) Priority Date :NA Sunnyvale, California 94089, United States of America U.S.A
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)JAGANNATH, Kishore

Filing Date ‘NA 2)SUPARNA, Adarsh
(87) International Publication No :NA 3)ARORA, Kunal
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A computing device includes a storage device and a controller. The storage device is to store an application modetwstdriafr
models. The application model defines a first application and specifies a first communication protocohtfidiler is to: determine
a current lifecycle stage of the first application defined by the application model; select, from the plurality of ihfrastnodels, a
first infrastructure model based on the current lifecycle stage of the first applicatiiate a first application environment based ¢
the selected first infrastructure model and the first communication protocol specified in the application model; andedfygby t
application on the first application environment using the first conication protocol.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016008 A
(19) INDIA
(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the iwention : ORDERING OF INTERFACE ADAPTERS IN VIRTUAL MACHINES

(51) International classification :GO6F13/38¢ (71)Name of Applicant :
H04L41/20 1)ENTIT SOFTWARE LLC

(31) Priority Document No :NA Address of Applicant :1140 Enterprise Way, Bldg. G,
(32) Priority Date :NA Sunnyvale, California 94089, United States of America. U.S.,
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)RAHMAN, Reubenur

Filing Date ‘NA 2)NAIK, Prashant
(87) International Publication No *NA 3)SHENOY, Raghuveer KV
(61) Patent of Addition to Application Number :NA 4)DSILVA, Preethi Maria

Filing Date ‘NA 5)M, Arun Kumar
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A computing device includes a hardware processor and a maelidable storage medium storing instructions. The instruction:
executable by the processor to: initiate a virtual machine (VM) using a user specificatidmipelylurality of virtual interface
adapters in a first order; identify a first virtual slot associated with a first virtual interface adapter of the pliuvalitgbinterface
adapters; identify, based on the first virtual slot, a first virtualabehentifier associated with the first virtual interface adapter;
identify, based on the first virtual device identifier, an ordered interface name of the first virtual interface adapterdancbased
on the ordered interface name, an interfacerorgdile to list the plurality of virtual interface adapters in a second order.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015656 A
(19) INDIA
(22) Date of filing of Application :03/05(217 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYSTEM FOR PROVIDING GDEMAND AND AT -LOCATION HEALTHCARE

:H04L12/28 | (71)Name of Applicant :
(51) International classification H04W84/10| 1)Niranjan Swamy N
H04W88/06 Address of Applicant :#A8, Sankalpa Manimandir, Dewan
(31) Priority Document No :NA road, Lakshmipuram, Mysore570004, Karnataka Karnataka
(32) Priority Date :NA India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Niranjan Swamy N
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Nmber :NA
Filing Date ‘NA
(57) Abstract :

SYSTEM FOR PROVIDING ONDEMAND AND AT -LOCATION HEALTHCARE ABSTRACT A healthcare platform provides
ornrdemand healthcare services to patients that improve access to care while ensuring patient safety and privacy of peiimt.
Theservice receives an appointment request fdoedtion healthcare from a client device (e.g., a mobile phone) associated wi
client and identifies mobile healthcare professionals and remote healthcare professionals to serve the patient. A tincéiite he:
professional, e.g., a nurse, is available to travel to the location of the patient and to provide a set of serviceshelatalthcare

requested by the patient. A remote healthcare professional, e.g., a physician, is available to remiotelst peaond set of service
related to the requested healthcare. Based on the patients selection of a mobile healthcare professional, the seed@nsethed
location appointment for the patient, where a remote healthcare professional will joipdiapnt via a twewvay communication
channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015660 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11028

(54) Title of the invention : SYSTEM & METHOD FOR HASHING A DATA STRING USING AN IMAGE

. e :G06F17/3024°|(71)Name of Applicant :

(51) International classification GO6K9/46 1)Infosys Limited
(31) Priority Document No :NA Address of Applicant :Infosys Limited, 44, Infosys Avenue
(32) Priority Date :NA Electronics City, Hosur Road, Bangalore 560100, Karnataka
(33) Name of priority country :NA Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)STEPHENSON DANIEL KANAGARAJ
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

Hashing data using image by performing a bit by bit concatenation of input text and hash key. The result is concatgnbited b
with the salt. A two bit by two bit multiplication between the result and the reverse of the result is performed &xgetitpat. The
bits of this output are used as coordinates to extract pixel and RGB values from an image. The extracted values arfomeige
string. The string is truncated to a desired length, and then split into two equal strings. A bit bgdti¢ation is performed on th
split strings to get a hash output.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015668 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Pullication Date : 09/11/2018

(54) Title of the invention : SQUEEZE FILM DAMPER ASSEMBLIES

:FO1D25/1€|(71)Name of Applicant :
(51) International classification FO02C7/06; | 1)GENERAL ELECTRIC COMPANY
F16C27/04 Address of Applicant :1 River Road Schenectady, NY 122
(31) Priority Document No :NA USA U.S.A.
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)PAYYOOR, Narayanan
(86) International Application No ‘NA 2)YADAYV, Satish kumar
Filing Date ‘NA 3)GHOSH, Shuvajyoti
(87) International Publication No NA 4)GANIGER, Ravindra Shankar
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A damper assembly (200) includes a bearing assembly (138) including a bearing outer race (204). A damper inner raEa (2]
from the bearing outer race and includes a plurality of circumferentipfiged first openings (220). Tdamper assembly also
includes a damper outer race (214) spaced from damper inner race and a plurality of damper segments (218) extending be
damper inner race and the damper outer race. Each damper segment includes a plurality of second2@@én{RagsZ)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/05/2017

(21) Application N0.201741015680 A

(43) Publication Date : 09/11/2018

(54) Title of the inveribn : IMPROVED PROCESS FOR THE SYNTHESIS ORABINOHEXANOIC ACID (6-

AMINOCAPROIC ACID)

:CO07D

(51) International classification 201/0¢

(71)Name of Applicant :
1)BIOPHORE INDIA PHARMACEUTICALS PVT. LTD.

(31) Priority Document No :NA Address of Applicant :Plot No. 92;98/2/92, Phase Il, Kavu
(32) Priority Date :NA |Hills, Jubilee Hills, Hyderabad, Telangana 500033, India
(33) Name of priority country :NA |Telangana India
(86) International Aplication No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)Manik Reddy Pullagurla
(87) International Publication No " NA 2)Bhaskar Redly Pitta
(61) Patent of Addition to Application Number ‘NA 3)Suresh Babu Namana
Filing Date ‘NA 4)Jagadeesh Babu Rangisetty
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention describes an improved method for the synthesis of substantialbamimet&xanoic acid (éminocaproic
acid) (1) having purity greater than 99.5%determined by HPLC.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/05/2017

(21) Application N0.201741015681 A

(43) Publication Date : 09/11/2018

(54) Title of he invention : IMPROVED PROCESS FOR THE SYNTHESIS OF3K§-((E)-3-(PYRROLIDIN-1-YL) -1-P-
TOLYLPROR1-ENYL) PYRIDIN-2-YL) ACRYLIC ACID (ACRIVASTINE)

:CO07D

(51) International classification 471/0¢

(71)Name of Applicant :
1)BIOPHORE INDIA PHARMACEUTICALS PVT. LTD.

(31) Priority Document No :NA Address of Applicant :Plot No. 92;98/2/92, Phase Il, Kavu
(32) Priority Date :NA |Hills, Jubilee Hills, Hyderabad, Telangana 500033, India
(33) Name of priority country :NA |Telangana India
(86) International Application No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)Manik Reddy Pullagurla
(87) International Publication No " NA 2)Bhaskar Reddy Pitta
(61) Patent of Addition to Application Number ‘NA 3)Bharath Reddy Gajjala
Filing Date ‘NA 4)Jagadeesh Babu Rangisetty
(62) Divisional to ApplicatiolNumber :NA
Filing Date ‘NA
(57) Abstract :

The present invention describes an improved process for the synthesis of substantially pure Act)yagtich {s having purity

greater than 99.5% by HPLC.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015692 A
(19) INDIA
(22) Date of filing of Application :03/05/2017 (43) Publication Date09/11/2018

(54) Title of the invention : RUNNING TRAIN AERO POWER SYSTEM

:B60L11/18|(71)Name of Applicant :
(51) International classification B60L15/20;| 1)Mohammed Ibrahim Puthiyaveedu
B60L7/10 Address of Applicant :Door No. 5 Kannanoor, P.O,
(31) Priority Document No :NA Nhangattiri, Palakka®79 311 Kerala India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mohammed Ibrahim Puthiyaveedu
(86) Intenational Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Running Train Aero Pow@&ystem (Figure 2) for generating electricity by harnessing wind energy and method is
disclosed. This system generates electricity using wind energy while running a vehicle. This power generating systenga@im
two wheels shaped fan attached on ksides of the generator and further connected to grid tie inverter throudhCA@ctifier. This
system can be placed on the top of a vehicle and make use of the harnessed energy for the purpose of that partiduar vehir
addition, a domestic, as welt andustrial purpose plant making use of a running train exclusively over a permanent circular tr
also disclosed.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/05/2017

(21) Application N0.201741016011 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : NOVEL CATHODE MATERIAL FOR PEMFC

:HO1M4/86 | (71)Name of Applicant :
(51) International classification HO01M4/88;| 1)NISSAN MOTOR CO., LTD.
HO1M4/92; Address of Applicant :2, Takaigho, Kanagawu,
(31) Priority Document No :NA Yokohamashi, Kanagawa 2210023, Japan Japan
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)RAMASWAMY, Rajakumari
(86) International Application No ‘NA 2)MEKKAT, Rajesh
Filing Date ‘NA 3)CHINNAIAH, Dharmaraju
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional toApplication Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a ternary hollow f@orous particle comprising platinum, nickel and cobalt and a method for i
synthesis are disclosed. The particle is suitable as emcetatalyst for the cathode of a proton exchange membrane fuel cell. T
ternary hollow PtNiCo nanporous particle has reduced Pt loading as well as improved catalytic efficiency. towards ORR in-

cell which makes it an attractive solution foe tbtommercialization and large scale production of fuel cell technology.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016019 A
(19) INDIA
(22) Date of filing of Application :06/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : A MEANS FOR ASSEMBLING OR DISMANTLING A CASING OF A TURBINE TO OR FROM #
BASE PLATE AND A METHOD THEREOF

. . :B21K25/00|(71)Name of Applicant :

(51) International classification F02C7/20 | 1)Triveni Turbine Limited
(31) Priority Document No :NA Address of Applicant :12A, Peenya Industrial Area,
(32) Priority Date :NA Bangalore, Karnataka, Indi&660058. Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SUJANE KAUSHLESH

Filing Date ‘NA 2)B K NAGABHUSHANA
(87) International Publication No *NA 3)BANDARU VEERABRAHMAM
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A means (200) for assembling or dismantling a casing (12) of a turbine to or from a base plate (10) is disclosed athshgyune
2(b), wherein the problems assateid with conventional method of assembling or dismantling like development of lateral and
loads between a key (K) of a casing (12) and a key way slot (KS1) of a block (14) are eliminated by providing an attdchable
detachable coupling block (26)s a result, a simple and fool proof mechanism which can ease the work of assembling or dis
the casing (12) to or from the base plate (10) and which can achieve sliding fit between the key (K) of the casinghil2papiiht
block (26) is obtaned.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016053 A
(19) INDIA
(22) Date of filing of Application :07/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : COMOSITION FOR INHIBITING SYNTHESIS OF MYCOTOXIN WITHOUT AFFECTING THE
GROWTH OF THE FUNGI

:A01N43/40|(71)Name of Applicant :
(51) International classification A01P3/00; 1)VIT University
C07C235/3: Address of Applicant :VIT University, Katpadi, Vellore Tar
(31) Priority Document No :NA Nadu India
(32) Priority Date ‘NA 2)BogaR Laboratories
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Alka Mehta
Filing Date ‘NA 2)Dr. RameshBabu Boga
(87) International Publication No :NA 3)Dhanamjayulu P
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A composition for inhibiting the growth of mycotoxins without affecting the growth of fungi is provitieel mycotoxin is an
Aflatoxin and the fungus is an Aspergillishe antiaflatoxin composition comprises benzimidazole derivatives of Formula, whe
A is hydrogen or CXLC6 alkyl or C6C14 aryl; B is C1C10 alkyl or C6C14 aryl or oxygen, sulfur, nitrogen containing heteroaryl
and D are hydrogen or @16 alkyl orC1C6 alkoxyl or C6C14 aryl; E is hydrogen or nitro or cyano or carboxyl or acetamidoai
amidoxime or CiC6 alkyl or C1C6 alkoxyl or C6C14 aryl or oxygen, sulfur, and nitrogen containing heteroaryl; F is hydroge!
C1-C6 alkyl or C1C6 alkoxyl or C6C14 aryl or oxygen, sulfur, and nitrogen containing heteroaryl, and mixture thereof with
corresponding salts.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/05/2017

(21) Application N0.201741016054 A

(43) Publication Date : 09/11/2018

(54) Title of theinvention : A NOVEL TWO VARIANT BEARING HOLDER FOR SINGLE AXIS HORIZONTAL SOLAR
TRACKER AND METHOD THEREOF FOR ARRANGING THEM

(71)Name of Applicant :

:F2432/523;| 1)POPURI HIMAMSU
(51) International classification F24J2/541, Address of Applicant :Nuevosol Energy Pvt Ltd, Plot 409,
HO01L31/052|Road No 81, Phase 3,Jubilee Hills, Hyderats#iD033,
(31) Priority Document No ‘NA Telangana, India Telangana India
(32) Priority Date ‘NA 2)KROTHAPALLI HARISH CHOWDARY
(33) Name of priority country ‘NA 3)DASARI SRIRAM
(86) International Application No ‘NA 4)PACHIPULUSU NIKHIL BABU
Filing Date :NA 5)MAGANTI SRINIVAS RAO
(87) International Publication No i NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)POPURI HIMAMSU
Filing Date :NA 2)KROTHAPALLI HARISH CHOWDARY
(62) Divisional to Application Nmber ‘NA 3)DASARI SRIRAM
Filing Date :NA 4)PACHIPULUSU NIKHIL BABU
5)MAGANTI SRINIVAS RAO
(57) Abstract :

Present invention relates to a novel bearing holder. The component is used in single axis horizontal solar trackergdojate t
tube at specific angles. Bearing holder structures is of two variants, Bearing holder with base and Bearing holdersnitblgéd

on either side.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016055 A
(19) INDIA
(22) Date of filing of Application :07/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : DEVICE FOR LIFTING HEAVY LOADS TO HIGHALTITUDE

(51) International classification :B66C11/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ANUMALA SRINIVAS
(32) Priority Date :NA Address of Applicant :H. No:-32/1, Bhargavi Nagar,
(33) Name of priority country :NA Atmakur (M), Mahbubnagar509131, India. Telangana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ANUMALA SRINIVAS
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A device for lifting heavy loads to highltitudes is disclosed. The degicomprises a fixed component or frotating component,
symmetrical rotating component, electric rotator and uplifting cylinders. The fixed component is used to store watersthatuael
medium and support an uplifting chamber with a pluralitypiffing cylinders, the entire stability of the device depends on this
component. The device also comprises a symmetrical rotating component chamber provided with threads externally tHat a
symmetrical rotating components to rotate the pistomeate pressure without any fluctuations. The uplifting cylinders are prov
with a rubber tube and rubber plate that are placed tightly to prevent leakage of water and damage of metals.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.201741016061 A
(19) INDIA
(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : GREEN SYNTHESIS OF NANO SILVER PARTICLES FROM SOLANUM VIARUM FOR FAST
HEALING OF DIABETIC AND OTHER

:A61K8/0283|(71)Name of Applicant :
(51) International classification A61K8/11; 1)PAPANI SUJANA
AB1K8/342 Address of Applicah:ASSISTANT PROFESSOR OF
(31) Priority Document No ‘NA BOTANY, P.V.K.N. GOVERNMENT COLLEGE, CHITTOOR
(32) Priority Date ‘NA ANDHRA PRADESH, INDIA Andhra Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)PAPANI SUJANA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a novel wound healing composition usedtfeticiand other wounds for fasterrecovery. The
composition comprises of combination of green synthesized silver nano particles using field grown plant leaf and iwriteafr
callus extracts of Solanum viarum, wool fat, hard paraffin, cetosteapfi@land white soft paraffin. The invention is characteriz
in utilization of green synthesized silver nano particles in the composition. The wound healing composition of the ypeesentis
devoid of any side effect and toxicity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016062 A
(19) INDIA
(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : NOVEL SMALL SIZED SILVER NAR PARTICLES EXHIBITING ANTIDIABETIC ACTIVITY
SYNTHESIZED FROM SOLANUM

:A61K8/0283|(71)Name of Applicant:
(51) International classification A61K8/11; 1)PAPANI SUJANA
AB1K8/342 Address of Applicant :ASSISTANT PROFESSOR OF
(31) Priority Document No ‘NA BOTANY, P.V.K.N. GOVERNMENT COLLEGE, CHITTOOR
(32) Priority Date ‘NA ANDHRA PRADESH, INDIA Andhra Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) Internationapplication No ‘NA 1)PAPANI SUJANA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention disclasan antidiabetic, antioxidant, hypolipidemic, hepatoprotective and nephroprotective activity ext
silver nanopatrticle for treating subjects with diabetes mellitus. The silver nanoparticles comprises of novelnano setechgniat,
silver nanopaticles of 1.5 nm size and spherical shape. The nanopatrticles of the present invention aresynthesised utilizing
of Solarium viarum. Further the nanopatrticles are highly safe for consumption and is free of any side effects.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016082 A
(19) INDIA
(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : DIGITAL TO ANALOG CONVERTER WH OCTAGONAL FOLDED RESISTOR STRING
ARCHITECTURE

(51) International classification ‘HO3M| (71)Name of Applicant -
1/00 1)B.V.Bhoomraddi College of Engineerig & Technology

(31) Priority Document No :NA Address of Applicant :B.V.Bhoomraddi College of
(32) Priority Date :NA |Engineering & Technology Vidyanagar, Hubb80 031.
(33) Name of priority country ‘NA |Karnataka StateINDIA. Karnataka India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Dr. Rajashekar B. Shettar
(87) International Publication No :NA 2)Ms. Sneha Meti
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract

Abstract A digital to analog converter for transforming a digital word input into an analog output comprising: a plureditstofs
placed in octagonal folded strings fashion; atleast one resistor string; atleast one memory array; atleast oretldasbdae XOR
gate; and atleast one transmission component; wherein transmission components are placed in memory array and wherea
transmission component are connected to the resistor strings, wherein decoders receive input form XOR gates dildeoutput
decoders are connected to the transmission component, wherein resistor string has two terminals, one terminal is ool teegyxk
reference, and the other terminal is connected to voltage source. (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016102 A
(19) INDIA
(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : FORMULATION OF ISONIAZID DERIVATIVES IN BIODEGRABBLE POLYMERS

(51) International classification /AG1F| (71)Name of Applicant .
5/00 | 1)MANIPAL ACADEMY OF HIGHER EDUCATION

(31) Priority Document No :NA Address of Applicant :MadhaMagar, Manipal, Udupi,
(32) Priority Date :NA |Karnataka, India 576104 Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Bharath Raja Guru

Filing Date ‘NA 2)Dr. Santosh Laxman Gaonkar
(87) International PublicationdN :NA | 3)Ms. Sushruta Hakkimane
(61) Patent of Addition to Application Number ‘NA 4)Dr. Vishnu Prasad Shenoy

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The embodiments of the presémiention provide a method of synthesizing, encapsulating and analyzing isoniazid derivative
Mycobacterium tuberculosis strain. The method comprises following steps. A plurality of isoniazid derivatives are synitinesiz
isoniazid derivative igncapsulated in PLGA nanoparticle formulation and characterized. The stability, solubility and drug loz
capacity of the isoniazid hydrazone encapsulated PLGA nanopatrticle is analyzed. The patrticle size, zeta potentialrifyoiyctis
of the isonazid hydrazone encapsulated PLGA nanoparticle is determined. The in vitro isoniazid hydrazone release from th
nanoparticle formulation is analyzed. The antimicrobial susceptibility of isoniazid hydrazone is analyzed against a ipetieter
strainof Mycobacterium tuberculosis. The predetermined strain of Mycobacterium tuberculosis is a H37Rv strain. The isoni
hydrazone encapsulated in PLGA nanopatrticle formulation is characterized by NMR spectroscopy and Mass spectroscopy.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/05/2017

(21) Application N0.201741016104 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : FOLDING MECHANISM OF NE GENERATION ELECTRIC TRIKE

:B62K11/00|(71)Name of Applicant :
(51) International classification B62K15/00;| 1)ROHIT KR JHA
B62K27/00 Address of Apgtant :FLAT F1, 43, ADHI ENCLAVE
(31) Priority Document No ‘NA APARTMENT, AZHAGESAN NAGAR, KOLAPAKKAM,
(32) Priority Date ‘NA CHENNAI, TAMIL NADU 600127 Tamil Nadu India
(33) Name of priority country ‘NA 2)MD. SALMAN
(86) International Application No ‘NA 3)K. KARUNAMURTHY
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ROHIT KR JHA
(61) Patent of Addition to Application Number  :NA 2)MD. SALMAN
Filing Date ‘NA 3)K. KARUNAMURTHY
(62) Divisional to Application Number ‘NA 4)ANMOL MITTAL
Filing Date ‘NA
(57) Abstract :

[0001] The objective is to design and manufacture a single seater foldable electric trike for everyday use as a mooet ofithan.
the college/company/R&D Organisation/ Hospital/ Green Campus premises with an aim to make it lightetadnhel The key foct
is the foldability mechanism and weight reduction, so as to achieve different position of the trike in order to foldldnt Théo

suspension system, material selection and manufacturability of the product is closely relatea eesult of brainstorming to mak

perfectly suited for ride in all aspects.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844014932 A
(19) INDIA
(22) Date of filing of Application :194/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : FASTENING DEVICE FOR HOSES

. e :B29C (71)Name of Applicant :
(51) International classification 47/00 DHAMM AG
. :10 2017 Address of Applicant :Hammstr. 1, 95643 Tirschenreuth,

(31) Priority Document No 207 513.9 |Germany. Germany
(32) Priority Date :04/05/201 | (72)Name of Inventor :
(33) Name of pridty country :Germany | 1)PIESKE, Ronny
(86) International Application No ‘NA 2)WOLFRUM, Holger

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The present invention relates to aténing device (1) for hoses comprising two fastening parts (3a, 3b) two fastening parts (3
adapted to be joined with each other and each having at least one recess (7) which, in the joined state of the fas{@airgppar
form at least one paage for at least one hose. The fastening parts (3a, 3b) are each formed by a fastening body (11) with a
fastening component (13), wherein the fastening body (11) has a lower elasticity than the elastic fastening compormeneldsai
fastening component (13) respectively forms a recess surface (15) in the recess (7). The elastic fastening component (83p
the fastening body (11) to form a chemical bond with the same.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201844015824 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : RESETTABLE LOCKING SYSTEM FOR A DOOR HANDLE ASSEMBLY

. e :E05B (71)Name of Applicant :

(51) Internaibnal classification 85/00 Dlllinois Tool Works Inc.
(31) Priority Document No :62/503,02! Address of Applicant :155 Harlem Avenue, Glenvjélinois
(32) Priority Date :08/05/201'|60025, USA U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)RUDOLF, Andreas

Filing Date ‘NA 2)WILKE, Zsolt
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A door handle assembly for a door of a vehicle includes a housing that is configured to form part of or otherwise ¢hardarto
and a hadle moveably coupled to the housifdhe handle includes a spherical member that is configured to move between a
position and a blocking position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.p1844015966 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : FOREIGN PARTS SEPARATOR

. e :D01G (71)Name of Applicant :
(51) International classification 31/00 1)Tr¥itzschler GmbH & Co. KG
. :10 2017 Address of Applicant :Duvenstrasse-82, 41199,

(31) Priority Document No 109 620.5 |Mfnchengladbach. Germany
(32) Priority Date :04/05/201 | (72)Name of Inventor :
(33) Name of priority country :Germany | 1)ENGELS, Guido
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A foreign parts separator (10) has an operating section, configured for detecting and separating foreign materiakic anatgojzl
stream containing good fibres and foreign material, as well as for discharging the cleaeeal stream. The machine includes a
display section (1) and a control or is coupled to the latter. The display section includes a pluralityeofititing elements. The
control is adapted to activate the operating section according to predetermarederating parameters for operating the foreig
parts separator (10), and to activate the {ghitting elements according to a predetermined illumination scenario such that th
emitting elements depict:a condition in the foreign parts sep@ara(10) and/or of a machine located upstream or downstream ir
production chain; evaluation results of the operation of the foreign parts separator (10) aad/operating parameter of the fore
parts separator (10). An arrangement comprisk=aat the foreign parts separator and a spinning preparation machine having
display section. Both machines are disposed such that their display sections (1) are oriented in such a manner teaittiadigh
elements thereof radiate their light subhttthe display sections (1), at least from one position with regard to the machines (1(
simultaneously detectable. (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844016675 A
(19) INDIA

(22) Date of filing of Application :03/05/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : VALVE TRAIN LEVER

(51) International classification :FO1L.1/34; (71)Name of Applicant .
FO1L13/00| 1)MAN Truck & Bus i sterreich GesmbH
. A Address of Applicant :Schfnauerstrasse 5, 4400, Steyr, A

(31) Priority Document No 187/2017 |Austria
(32) Prioity Date :08/05/201 | (72)Name of Inventor :
(33) Name of priority country :Austria 1)RAAB, Gottfried
(86) International Application No ‘NA 2)EIBL, Thomas

Filing Date ‘NA 3)LEITENMAYR, Franz
(87) International Publication No :NA 4)HUNDSBERGER, Ewald
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisonal to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A valve train lever (100) for actuating a valve of a reciprocating piston engine, in particular an internal combustigisengine
described. The valve train lever (100) compristssar arm (102), which is pivotally movable about a pin (104); a tapping elem
(106), which lies against or can be made to lie against a cam of a camshatft of the reciprocating piston engine; a ahgslismmn
(110), by way of which the tapping elent€h06) is coupled to the lever arm (102) spratgstically in a first state and rigidly in a
second state; and an actuating element (120), which is connected to the lever arm (102) and lies against or can lecageidstt
valve tappet of the vad: (Figure 7)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847037075 A
(19) INDIA
(22) Date of filing of Application :01/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the inventin : REFERENCE SIGNALS AND LINK ADAPTATION FOR MASSIVE MIMO

(51) International classificatio:H04B7/04H04B7/06H04B7/04!|(71)Name of Applicant :

(31) Priority Document No  :62/333,693 1)QUALCOMM INCORPORATED
(32) Priority Date :09/05/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714, USA.
(86) Interngional Application PCT/US2017/030793 U.S.A. .
No N 103/05/2017 (72)Name of Inventor : ' '

Filing Date 1)SORIAGA, Joseph Binamra

(87) International Publication | 2)VITTHALADEVUNI, Pavan Kumar
‘WO 2017/196604

No 3)KARAKUS, Can

(61) Patent of Addition to 4)J1, Tingfang

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Aspects of the present disclosure relate to wireless communications and more particularly to reference signals (R&Japtdtim
for massive multiplenput nultiple-output (MIMO). In one aspect a method is provided which may be performed by a wireles:
such as a base station (BS). The method generally includes receiving sounding reference signals (SRS) and at leadback o
regarding interferencer a whitening matrix from one or more user equipments (UEs) determining beamforming parameters "
transmissions to a group of one or more UEs based at least in part on the SRS and at least one of: the feedback edgaedice
or the whitening maix and transmitting channel state information reference signalsRS$to UEs in the group using the
determined beamforming parameters.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847037087 A
(19) INDIA
(22) Date of filing of Application :01/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : AFFINE MOTION PREDICTION FOR VIDEO CODING

(51) International classification :HO4N19/52H04N19/5%|(71)Name of Applicant :
(31) Priority DocumenNo :62/337301 1)QUALCOMM INCORPORATED
(32) Priority Date :16/05/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse five San Diego, California 921211714 U.S.A.
(86) International Application No :PCT/US2017/031258 |[(72)Name of Inventor :
Filing Date :05/05/2017 1)Z0U, Feng
(87) International Publication No ‘WO 2017/200771 2)CHEN, Jianle
(61) Patent of Additiotio Application ‘NA 3)KARCZEWICZ, Marta
Number :NA 4)LI, Xiang
Filing Date ’ 5)CHUANG, Hsiao-Chiang
(62) Divisional to Application Number:NA 6)CHIEN, Wei-Jung
Filing Date :NA

(57) Abstract :

An example method includes obtaining for a curtdock of video data values of motion vectors (MVs) of an affine motion moc
a neighboring block of video data; deriving from the values of the MVs of the affine motion model of the neighboringlbésckf
predictors for MVs of an affine motion rdel of the current block; decoding from a video bitstream a representation of differer
between the values of the MVs of the affine motion model for the current block and the values of the predictors; detegminin
values of the MVs of the affine motianodel for the current block from the values of the predictors and the decoded differenc
determining based on the determined values of the MVs of the affine motion model for the current block a predictoribleck o
data; and reconstructing the amt block based on the predictor block.

No. of Pages : ENo. of Claims : 4

The Patent Office Jonal No. 45/2018 Dated 09/P1018 42920



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847037092 A
(19) INDIA
(22) Date of filing of Application :01/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : SCALABLE NUMEROLOGY WITH SYMBOL BOUNDARY ALIGNMENT FOR UNIFORM AND
NON-UNIFORM SYMBOL DURATION IN WIRELESS COMMUNICATION

(51) International classification :HO4L5/00H04L27/2 | (71)Name of Applicant :
(31) Priority Document No :62/333,539 1)QUALCOMM INCORPORATED
(32) Priority Date :09/05/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, Galhia 921211714 U.S.A.
(86) International Application No :PCT/US2017/0311¢|(72)Name of Inventor :
Filing Date :04/05/2017 1)MANOLAKOS, Alexandros
(87) International Publication No ‘WO 2017/196639 2)JIANG, Jing
(61) Patent of Addition to Application ‘NA 3)SORIAGA, Joseph Binamira
Numbe :NA 4)MUKKAVILLI, Krishna Kiran
Filing Date ' 5)ANG, Peter Pui Lok
(62) Divisional to Application Number :NA 6)JI, Tingfang
Filing Date ‘NA 7)GAAL, Peter

(57) Abstract :

Aspects of the presedtisclosure provide various wireless communication numerology designs that can maintain symbol bou
alignment while multiplexing different numerologies in wireless communication. The symbols may be scaled for different tol
subcarrier spacings whiteaintaining the symbol boundary alignment between different numerologies. Maintaining the-symb:
boundary alignment between different numerologies enables syfevabinumerology multiplexing. The disclosed numerology
designs enable low latency communioatand improved interference management and providamirguous symbol boundary
timing reference for multiplexing different numerologies.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847037114
(19) INDIA
(22) Date of filing of Application :01/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : BACKOFF TECHNIQUES FOR TRANSITIONING BETWEEN SINGUSER AND MULTI-USER
MODES

(51) International (71)Name of Applicant :

:HO4W74/08H04B7/0452H04W84/:

classification 1)QUALCOMM INCORPORATED

(31) Priority Document Na:62/333,745 Address of Applicant :ATTNlinternational IP Administratior
(32) Priority Date :09/05/2016 5775 Morehouse Drive, San Diego, California 9217214, USA
(33) Name of priority ‘USA U.S.A.

country e (72)Name of Inventor :

(86) International ) 1)CHERIAN, George

L :PCT/US2017/031276

DAL Al
Sjglilgéimaﬁgnal WO 2017/196662 g;gﬁgslﬁgfwendolyn Denise
(61) Patent of Addition to .

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Methods and apparatus for determining backoff values when transitioning betweerusergl8U) and mukliiser (MU) modes are
provided. A station (STA) transitions from a Sinddser (SU) mode, in which a first set of parameters is used to attempt $3 acc
medium, to a MultUser (MU) mode, in which a second set of parameters is used to attempt to access the medium. The ST
determines, upon transitioning back from the MU mode to the SU mode, one or more values to use for setting correspondir
more of a set of backoff counters. The STA attempts, after setting the one or more backoff counters, to access the medam
more SU transmissions based on the set of backoff counters. REFER TO FIGURE 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015707 A
(19) INDIA
(22) Date of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : PORTABLE PLASMA TORCH FOR GASIFICATION OF HETEROGENEQWMSSTES

:A62D3/00;|(71)Name of Applicant :
(51) International classification C10B53/0C| 1)Tamil Nadu Agricultural University
C10J3/18; Address of Apficant :Lawley Road Coimbatore, Tamil
(31) Priority Document No :NA Nadu,India641003 Tamil Nadu India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)PUGALENDHI S
(86) International Application No ‘NA 2)GITANJALI J
Filing Date ‘NA
(87) InternationbPublication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The plasma torch has bottom portion holding anode, top portion holding cathode, middle portionrigitlyaarinlet port. The
electric power to the arc, it is the sum of the power transferred to cathode, power radiated and connected from plasmavearL
transferred to the nozzle and the power transferred to anode work piece. The anode is ofic@hager and bottom surface of the
anode is fit with the holder. The holding material has threaded portion in order to adjust the gap between the eleeterume
of hollow cylinder with the bus bar connections are given directly at the half fuditite anode with the insulated wire in the
insulated material and outer surface of the torch. A plasma torch with an evict of coolant arrangement are connected with tl
transformer and steam generator for the operation. The bus bar connections aaé thedmalf the height of the anode directly wi
the port in the insulating material and of 20 mm thickness with the hole in the tip of the anode inside the coveringitatehial
The effective plasma torch efficiency was achieved as 65.87 pefbenplasma torch is disclosed for the use in gasification sy
for the generation of producer gas from heterogeneous waste materials. This plasma torch is portable and can bheetrofit tc
commercial gasification system for energy generation from warfieedstock.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741015739 A
(19) INDIA
(22) Date of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the inventia : SILK FIBROIN BASED LIPID NANOCAPSULE AND A METHOD OF MANUFACTURING THE
SAME

(51) International classification :DO1F| (71)Name of Applicant :
4/02 1)INDIAN INSTITUTE OF TECHNOLOGY

(31) Priority Document No :NA |HYDERABAD
(32) Priority Date :NA Address of Applicant :Indian Institute of Technology
(33) Name of priority country :NA |Hyderabad, Villagkandi, Sangareddy Mandal, DistricMedak
(86) International ApplicatiotNo :NA |Telangana 502285, India Telangana India

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)JYOTSNENDU GIRI
(61) Patent of Addition to Application Number ‘NA 2)SUNIL KUMAR YADAVA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT TSI LK FI BROIN BASED LI PI D NANOCAPSULE AND «AheMI
present invention provides silk fibroin based lipidnocapsules encapsulating therapeutic or active agents. The invention paov
lipid-based nanocapsule for encapsulating hydrophilic, or hydrophobic, or a combination of hydrophilic and hydrophobic the
or active agents and a method of manufacturing the same. The range of therapeutic agents includes peptides, protéis, an
acids or nucleotides. The silk fibroin based lipid nanocapsules are provided for encapsulating therapeutic or activelaggnts
The silk fibroin added to lipid based nanocapsules are biocompatible and biodegradable polymeric substamsestitogtheid
based nanocapsules enables encapsulation of hydrophilic drugs, or protein/peptide, or both hydrophilic and hydrophahictal
otherwise was restricted for draiglivery of hydrophobic drugs only. Figure 1 on sheet no. 1 of the drawmag accompany the
abstract when published.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040647 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 09/11028

(54) Title of the invention : STRADDLHYPE VEHICLE

(51) International classification :B62J6/00B60Q1/34B62K19/.|(71)Name of Applicant :

(31) Priority Document No :2016:068809 1)HONDA MOTOR CO., LTD.
(32) Priority Date :30/03/2016 Address of Applicant =L, MinamiAoyama 2chome, Minate
(33) Name of priority country :Japan ku, Tokyo 1078556 Japan
(86) Internatbnal Application No:PCT/JP2017/003957 (72)Name of Inventor :
Filing Date :03/02/2017 1)KUDO Tomohiro

(87) International Publication NeWO 2017/169106
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The purpose of the present inventisrto provide a straddiigpe vehicle that enables reducing the number of components. Betv
front forks (22) at the bottom edge of a top bridge (18) configuring a motorcycle (10), a stay (110) is provided whit tsmppor
signals (80) on each of theofit forks (22). In this case, the stay (110) is configured from a single member. Further, a stay fixi
(114) for fixing the stay (110) and a first front fork fixing unit (111) for fixing the front forks (22) are provided toptbeidge (18).
By this means, it is possible for the stay (110) to be a single common member that supports turn signals (80) on each foflise
(22). [Figure 3]
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20187040652 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : OPERATING SYSTEM FOR BLOCKCHAIN IOT DEVICES

(51) International
classification

(71)Name of Applicant :

:G06Q20/36G06F21/30G06Q10. 1)NCHAIN HOLDINGS LIMITED

(31) Priority Document No :1607476.7 Address of Applicant :Fitzgerald House 44, Church Stiget
(32) Priority Date :29/04/2016 John's Antigua And Barbuda
(33) Name of priority country:U.K. (72)Name of Inventor :
(86) International Applicatior, 1)WRIGHT, Craig Steven
:PCT/IB2017/052465
No N 28/04/2017 2)SAVANAH, Stephane
Filing Date
5\1807) International Publ|cat|or:WO 2017/187397
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention provides a generic operating system for coordinating controlling and/or influencing the activities of dlgevice.

invention is implemented using a blockchain platform with which the operating system is arranged to interact. The binaldbe
the Bitcoin blockchain. In a preferred embodiment the device is an Internet of Things (I0OT) device. The invention provides
computerimplemented control system and corresponding method for controlling a device the system comprising a device ¢
for wireless communication with a network and having an IP address and apgriddie key cryptographic key pair associatathw
the device; a softwarienplemented control component arranged to monitor the state of a blockchain network and/or transmit
blockchain Transactions to the blockchain network; and a set of instructions arranged for execution by the control dompone
control the functionality of the device. The control component is arranged to access the set of instructions from aasitonedHmt
is separate to the device. The instructions may be stored in a Distributed Hash Table (DHT) and accessed for ddwnload a

installation by the control component from the DHT as and when needed. The location of the DHT and/or instructions may
indicated or provided using metadata provided within a blockchain transaction. The set of instructions may be accessedrddy
component using a loekp key which is related to a cryptographic key pair. The control component is provided on or in the d
in other embodiments can be provided in ardef¥ice location and arranged for wireless communication with the device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040702 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : ORDER PRIESSING METHOD AND DEVICE

(51) International classification :G06Q30/06 (71)Name of Applicant :
(31) Priority Document No :201610239677.X 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :18/04/2016 Address of Applicant :Fourth Floor, One Capital Place, P.
(33) Name of priority country :China Box 847, George Town, Grand Cayman. Cayman Island
(86) International Application No :PCT/QN2017/07941|(72)Name of Inventor :

Filing Date :05/04/2017 1)WANG, Fan
(87) International Publication No ‘WO 2017/181843
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An order processing method and device. The metbatpdses: a thirgparty payment institution acquires an order for which pay
has been made but shipment has not been done by a shipping institution (S1); and plaetyhirayment institution actively initiate
refund operation for the paid order fwhich the shipment has not been done (S2). The method and device can solve a techni
problem of the prior art in which a refund process for an order is excessively complicated and takes a long time timgs achie\
technical effects of effectively reducimgrefund period and improving user experience.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/10/2018

(21) Application N0.201847040746 A

(43) Publication Date : 09/12018

(54) Title of the invention : MOBILE CLAMPING DEVICE

(51) International classificatic:B28B15/00B28B23/04B28B23/i
(31) Priority Document No :A 50270/2016

(32) Priority Date :04/01/2016

(33) Name of priority country:Austria

(86) International Application

(71)Name of Applicant :
1)PROGRESS HOLDING A.G.

Address of Applicant :Julius DurStrasse 100, 39042 Brixe

Italy
(72)Name of Inventor :

:PCT/EP2017/057420

" Filing Date :20/03/2017 BE'T’%ESES I}flgl%ut
5\1807) International Publ|cat|on:WO 2017/167804
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application_NA
Number :N A

Filing Date ’
(57) Abstract :

The invention relate®ta clamping device (1) for clamping tensioning wires or tensioning strands (S) in a production plant (1
producing reinforced concrete parts, comprising at least one interface (8) for connecting the clamping device (1)essaprestt
(6) of the production plant (100), at least one abutment (2) for holding the tensioning wires or tensioning strands (S), at leas
preferably in the subsurface (U) retractable, feabsorbing body (3) for receiving the forces occurring during the tensiofithg o

tensioning wires or tensioning strands (S), wherein the at least oneafisoebing body (3) comprises at least one refillable rece

device (4) for weighting material (5). [FIGURE 4]
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201847040750 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : THREZONE DIESEL OXIDATION CATALYST

(51) International classifation :B01J23/63B01J35/00B01J37.|(71)Name of Applicant :

(31) Priority Document No :10 2016 207 484.9 1)UMICORE AG & CO. KG
(32) Priority Date :02/05/2016 Address ofApplicant :Rodenbacher Chaussee 4 63457 Hz
(33) Name of priority country :Germany Wolfgang Germany
(86) International Application N.PCT/EP2017/060350 (72)Name of Inventor :
Filing Date :02/05/2017 1)HENGST, Christoph
(87) Intenational Publication N:WO 2017/191099 2)DORNHAUS, Franz

(61) Patent of Addition to 3)SCHIFFER, Michael

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to a diesel oxidation catalyst which has a support body lewitgth L extending between a first end surface
and a second end surface b and catalytically active material zones A B and C arranged on the support bodynatesigliizone A
contains palladium or platinum and palladium in a weight ratio of RifRdlL and an alkaline earth metal and extends over 20 tc
of the length L starting from the end surfacenaaterial zone B contains ceroxide is free of platinum and extends over 20 to 8C
the length L starting from the end surfacerbaterial zoe C contains platinum or platinum and palladium in a weight ratio of Pt
of =5 and neither material zone A nor material zone C is arranged over material zone B.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/11/2018

(21) Application N0.201847041317 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : SOLIESTATE LINE DISTURBANCE CIRCUIT INTERRUPTER

(51) International classification :HO02H3/02H)2H1/00H02H3/0

(31) Priority Document No :62/333,193
(32) Priority Date :07/05/2016
(33) Name of priority country  :U.S.A.

(86) International Application N:PCT/US2017/031207
Filing Date :05/05/2017

(87) International Publication NcWO 2017/196649

(61) Patent of Addition to

(71)Name of Applicant :

1)INTELESOL, LLC

Address of Applicant :696 San Ramon Vallyd #117

Danville, California 94506 U.S.A.
(72)Name of Inventor :

1)TELEFUS, Mark

2)LARSON, Bradley

3)RODRIGUEZ, Harry

Application Number mﬁ 4)GERBER, Stephen C.
Filing Date |

(62) Divisional to Application ‘NA

Number :NA
Filing Date ’

(57) Abstract :

The invention relates to a novel approach for the protection of electrical ifimrit ground faults and parallel and series arc fau
a fully solid-state circuit configuration. Sokisitate circuits and methods of use are described that provide the key functions of |
voltage DC power supply mains voltage and current sensingdetgction processing and high voltage electronic switching.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847041325 A
(19) INDIA
(22) Date of filing of Application :01/11/2018 (43) Publicatio Date : 09/11/2018

(54) Title of the invention : ALLOCATION OF APPLICATION SIGNALLING SESSION

(51) International classification :HO4W72/00H04W4/0|(71)Name of Applicant :
(31) Priority Document No :62/319504 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :07/04/2016 Address of Applicant :964 83, Stockholm, Sweden Swed
(33) Name of priority contry :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/EP2017/054098| 1)XU, Haogang

Filing Date :22/02/2017 2) eKESSON, Joakim
(87) International Publication No ‘WO 2017/174257
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Applcation Number :NA

Filing Date ‘NA
(57) Abstrat:

There is provided mechanisms for allocating an application signalling session for transmitting Multimedia Broadcast Multice
Services (MBMS) data in an MBMS Single Frequency Network (MBSFN). A method is performed by a radio access networ
The mehod comprises obtaining information identifying the application signalling session from a broadcast multicast service
(BM-SC). The method comprises allocating the application signalling session to a subframe of a radio frame in which subfr
signalling modulation and coding scheme (MCS) of the radio frame is used.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/11/2018

(21) Application N0.201847041326 A

(43) Rublication Date : 09/11/2018

(54) Title of the invention : A COOKTOP WITH AN INTEGRATED HOOD

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priotiy country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F24C15/20F04D17/1
:102016000034820
:05/04/2016

Jltaly
:PCT/IB2017/051685
:23/03/2017

‘WO 2017/175085
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)ELICAS.P.A

Address of Applicant :Via Ermanno Casoli, 2, 60044 Fabr

AN, ltaly. Italy

(72)Name of Inventor :
1)GARGIULO, Antonello
2)BUONOMO, Gennaro
3)ROSCINI, Sandrino

(57) Abstract :

The present invention relates to a cooktop (1) of predetermined width (L), length (I) and height (H), defining a tofilg)réauk

comprising a plurality of cooking zones (3) and a cavity (4) in said top surface (ti&yjce (2) that forms a mounting unit with s¢
top surface (1A), for operating and controlling the cooktop and permitting downward exhaust of cooking vapors (F). Th€lgo
is characterized in that the device (2) comprises, in succession, fromsaigface (1A), an apparatus (5) operably configured t
hold heating elements that can heat said plurality of cooling zones (3) and control and monitoring electronics for apjcdoekt
cooking vapor intake chamber (6) in fluid communication wétid €avity (4), a fan housing (7) for a radial fan (7A), a second

cooking vapor intake chamber (8) in fluid communication with said cavity (4), wherein said fan housing (7) is in fluid wathom
with said first intake chamber (6) and said second inthlkenber (8), said first intake chamber (6) being configured to divide sa
cooking vapors (F) into a first portion (F1) of the cooking vapors to be conveyed downwards into the fan housing (©oaid a
portion (F2) of the cooking vapors to be conveypiards into the fan housing (7) through said second intake chamber (8). [F

3]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/1/2018

(21) Application N0.201847041328 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : WATER SOLUBLE FILM PACKETS EMPLOYING THE FILM AND METHODS OF MAKING AN

USING SAME

(51) International classification:C08J5/18C08L29/00B65D65/
(31) Priority Document No :62/322,216

(32) Priority Date :13/04/2016

(33) Name of priority country :U.S.A.

(86) International Application PCT/US2017/027433

No .
Filing Date :13/04/2017

(87) International Publication WO 2017/180883
(61) Patent of Addition to

(71)Name of Applicant :

1)MONOSOL, LLC

Address of Applicant :707 E. 80th Place, Suite 301,

Merrillville, Indiana 46410, USA. U.S.A
(72)Name of Inventor :

1)FRIEDRICH, Steven G.

2)LEE, David M.

3)NII, Shinsuke

Application Number Hﬁ
Filing Date :
(62) Divisional to Application
‘NA
Number A
Filing Date .
(57) Abstract :

WATER SOLUBLE FILM, PACKETS EMPLOYING THE FILM, AND METHODS OF MAKING AND USING SAME A water
soluble film including a polyvinyl alcohol resin blets disclosed herein. Also disclosed are related packets incorporating the f
and related methods of making and using the film and packets.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20184704809 A
(19) INDIA
(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : ABRASIVE PRODUCT

(51) International classification :B24D11/00D04B21/C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MIRKA LTD.
(32) Prioity Date :NA Address of Applicant :Pensalavegen 210, Jepp6a850,
(33) Name of priority country :NA Finland. Finland
(86) International Application No :PCT/EP2016/05733C|(72)Name of Inventor :
Filing Date :04/04/2016 1) KYYNARAI NEN, Niina
(87) International Publication No ‘WO 2017/174107 2)SCHUMACHER, Nicolas
(61) Patent of Addition to Application ‘NA 3)GRI N, Jan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided is a flexible abrasive product (1) comprising a knitted cloth (2) on a first side of the flexible abrasive pyaplinctifig
agents (50) applied on a second side of the flexible abrasivaqirdd facing the first side and a plurality of loops (71) protrudin
from the cloth (2) and from the first side each loop (71) being formed by a pair of budtbarcs (76) connected by a protruding
head (77) and the loops (71) being arranged in rotending in the wale direction (W) of the cloth (2) wherein the bothatharcs
(76) are interlaced in the cloth (2) and the protruding heads (77) of the loops (71) are interconnected with one aitttuértloeits
cloth (2) so as to form rows (73) oftémconnected loops (71) which rows (73) extend in the wale direction (W) of the cloth (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040758 A
(19) INDIA
(22) Date of filing of Applicatio :29/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : METHOD FOR DETERMINING POLLUTANT EMISSIONS FROM A VEHICLE USING
MACROSCOPIC PARAMETERS

(51) International classification :F02D41/14F02D41/(|(71)Name of Applicant :
(31) Priority Document No 11652924 1)IFP ENERGIES NOUVELLES
(32) Priority Date :04/04/2016 Address of Applicant :1 & 4 avenue du B&s©au, RueH
(33) Name of priority country :France Malmaison France
(86) International Application No :PCT/EP2017/05330"((72)Name of Inventor :
Filing Date :14/02/2017 1)THIBAULT, Laurent
(87) International Publication No ‘WO 2017/174239 2)DEGEILH, Philippe
(61) Patent of Addition to Adjzation ‘NA 3)CORDE, Gilles
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for determining pollutant emissions from a vehicle (PSEE, pollutant emissions from the p
treatment system), said methbeing based on the use of measurements of the position (posgps) and/or the altitude (altGPs)
speed of the vehicle (vgps), using models of the vehicle (MOD VEH), the engine (MOD MOT) and ttregiastnt system (MOL
POT) produced with macrogpic parameters (PAR). [FIGURE 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040766 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : INEXHAUST ELECTRICAL ELEMENT FOR NOX STORAGE CATALYST AND SCR SYSTEMS

(51) International classification :FO1N3/08F01N3/20F01N9/i|(71)Name of Applicant :

(31) Priority Document No :62/315985 1)JOHNSON MATTHEY PUBLIC LIMITED COMPANY
(32) Priority Date :31/03/2016 Address of Applicant :5th Floor, 25 Farringdon Street, Lor
(33) Name of priaty country US.A EC4A 4AB, United Kingdom. U.K.
(86) International Application No:PCT/GB2017/050893 (72)Name of Inventor :

Filing Date :30/03/2017 1)BERGEAL, David
(87) International Publication No:WO 2017/168156 2)DUNKLEY, Nicholas

(61) Patent of Addition to 3)HATCHER, Daniel

Application Number Hﬁ 4)IZZARD, Andrew
Filing Date ' 5)PHILLIPS, Paul
(62) Divisional toApplication ‘NA
Number :N A
Filing Date '
(57) Abstract :

An exhaust system comprising: a NOx storage catalyst; an electric heating element; and a NOx reduction catalyst whatiig
elements located downstream of the NOx storage catalyst. A method for treating an exhaust gas stream from an internal ¢
engine comprising: adsorbing NOx onto a NOXx storage catalyst at temperatures at or below a low temperature; thermagdly d
NOx from the NOx storage catalyst at a temperature above the low temperature; heating a downstream NOx reduction catz
electrical heating element; and catalytically removing the desorbed NOx on the NOx reduction catalyst.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040854 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : DYNAMIC STREAMING OF QUERY RESPONSE

(51) International classification :G06Q10/06G06Q10/(|(71)Name of Applicant :
(31) Priority Document No :15/143,161 1)CISCO TECHNOLOGY, INC
(32) Priority Date :29/04/2016 Address of Applicant :170 West Tasman Drive San Jose,
(33) Name of priority country :U.S.A. 951341706 U.S.A.
(86) International Application No :PCT/US2016/030256|(72)Name of Inventor :

Filing Date :29/04/2016 1)VANDENBERG, Eric
(87) International Publication No ‘WO 2017/189012 2)IYER, Arjun
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Instead of processing a queryiasthe query is chunked or broken down into a sequehsmaller chunked queries and the chunl
results of those smaller queries are streamed back to the requestor. Chunking the query and streaming the chunked result:
substantially decrease the users time to value when running a query by returningswdite results for display which are refir
and eventually converge on the full results as each chunked query rurisAFIG
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040861 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : A METHOD AND SYSTEM FOR CONTROLLING THE PERFORMANCE OF A CONTRACT US
A DISTRIBUTED HASH TABLE AND A PEERTO-PEER DISTRIBUTED LEDGER

(51) International
classification

(71)Name of Applicant :

:606Q20/06G06Q20/36G06Q20 ™1 )\ ~HAIN HOLDINGS LIMITED

(31) Priority Document No :1607477.5 Address of Applicant :Fitzgerald House 44 Church Street
(32) Priority Date :29/04/2016 John's. Antigua And Barbuda
(33) Name of priority countr:U.K. (72)Name of Inventor :
(86) International Applicatiot, 1)WRIGHT, Craig Steven
No :PCT/I82017/052463 2)SAVANAH, Stephane
o :28/04/2017

Filing Date

(87) International Publicatiol

No ‘WO 2017/187395

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A computerimplemented method (100) and system (1) for cdinigpthe performance of a smart contract. The method includes
storing a contract on or in a computersed repository. The contract is associated with a licence between a first user (U1) anc
second user (U2). The method further includes receiving os@manunications network a transaction comprising a transfer of a
token from an agent (A) to the first user (U1) or the second user (U2). The transaction comprises metadata that iceotifsrar
indicative of a location where the contract is storgte method further includes querying a peepeer distributed ledger (i.e.
blockchain) to determine whether the transaction comprises at least one unspent output (UTXO). The method further incluc
responsive to querying the peerpeer distributed ledgaletermining whether to modify performance of the contract. The block
may be the Bitcoin blockchain.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filng of Application :30/10/2018

(21) Application N0.201847040862 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : APPARATUSES AND METHODS FOR RECEIVING AERIAL VEHICLE DELIVERY

(51) International classificatior:B64C39/02B64C27/08B64F1/
:62/318675
:05/04/2016
U.S.A

:PCT/US2017/026047
:05/04/2017

(31) Priority Document No
(32) Priority Date
(33) Name of priority country
(86) International Application
No

Filing Date
(87) International Publication
No
(61) Patent of Addition to

‘WO 2017/176824

(71)Name of Applicant :
1)WALMART APOLLO, LLC

Address of Applicant :702 Southwest 8th Street, Bentonvi

Arkansas 72716. U.S.A.

(72)Name of Inventor :
1)THOMPSON, John P.
2)WINKLE, David C.
3)LETSON, Eric A.

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Systems apparatuses and methods are provided herein for receiving aerial vehicle delivery. An apparatus for recerehiglaer
delivery canprises a receiving pad configured to receive a package released by an aerial vehicle; one or more accessory ci
attached to the receiving pad and configured to allow a receiving pad accessory to couple to and uncouple from thpagcand
a wdl portion surrounding at least a portion of the receiving pad the wall portion being removably coupled to the recewagrmp

accessory coupler.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/11/2018

(21) Application No.91847041330 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : DISCRETE CARBON NANOTUBES WITH TARGETED OXIDATION LEVELS AND

FORMULATIONS THEREOF

(51) International :CO8K3/04C01B32/158C01B32/1
classifcation

(31) Priority Document No :62/319,599

(32) Priority Date :07/04/2016

(33) Name of priority countr:U.S.A.

(86) International Applicatio

No :PCT/US2017/026655
Filing Date :07/04/2017
§\1807) Internatbnal Publlcatlor:WO 2017/177166

(61) Patent of Addition to

(71)Name of Applicant :
1)MOLECULAR REBAR DESIGN, LLC
Addressof Applicant :13577 Fitzhugh Road, Austin, TX
78736 U.S.A.
(72)Name of Inventor :
1)SWOGGER, Kurt, W.
2)BOSNYAK, Clive, P.
3)HENDERSON, Nancy
4)FINLAYSON, Malcolm
5)STURTEVANT, Bryce, D.
6)HOENIG, Steve

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatio
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Discrete, indvidualized carbon nanotubes having targeted, or selective, oxidation levels and/or content on the interior and e
the tube walls are claimed. Such carbon nanotubes can have little to no inner tube surface oxidation, or differing arootyies
of oxidation between the tubes inner and outer surfaces. These new discrete carbon nanotubes are useful in plasticizers, v
then be used as an additive in compounding and formulation of elastomeric, thermoplastic and thermoset compostesfoeirh

of mechanical, electrical and thermal properties.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847041332 A
(19) INDIA
(22) Date of filing of Application :01/11/2018 (43) Publication Dee : 09/11/2018

(54) Title of the invention : ELEVATOR APPARATUS

(51) International classification :B66B5/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :NA Address of Applicant :8,Marunouchi Zchome, Chiyodu,
(33) Name of priority country :NA Tokyo 1008310 Japan
(86) International Application No :PCT/JP2016/0651!|(72)Name of Inventor :
Filing Date :23/05/2016 1)KONDO, Rikio
(87) International Publication No ‘WO 2017/203561 | 2)KARIYA, Yoshitaka
(61) Patent of Addition to Application NA 3)HIDA, Masahiko
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Provided is an elator apparatus capable of detecting, even in an initial stage of a reduction in the traction performance of &
a traction machine, a minute amount of slippage of a main rope relative to the sheave in order to detect the redutrgtion the
performance immediately. To achieve this, the elevator apparatus includes: a traction machine having a sheave aroend wh
middle portion of a main rope from which a car and a counterweight are suspended is wound; a control unit configurettie¢o c
car to travel by controlling the operation of the traction machine; a section specification unit configured to spedifyiratiete
target section serving as a travel section, including at least the travel position of the car, that satisfiesraipesdéttermination
execution condition; a sheave rotation detector configured to detect a rotation amount of the sheave; and a determination
configured to determine traction performance of the sheave based on the rotation amount of the sheavieydbisteeave rotatic
detector during travel of the car in the determination target section. The determination execution condition is to thaveighloan
an acceleration of the car that cause the direction of an acceleration vector of onesida aad a counterweight side that is hea
than the other to match an ascent direction. [Figure: 3]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filingof Application :01/11/2018

(21) Application N0.201847041334 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : COMMUNICATION JACK HAVING A DIELECTRIC FILM BETWEEN PLUG INTERFACE

CONTACTS

(51) International
classification
(31) Priaity Document

‘HO1R13/6461H01R13/6464H01R24

(71)Name of Applicant :
1)PANDUIT CORP.
Address of Applicant :Legal Department, 18900 Panduit

No 15/097,553 Drive, Tinley Pak, lllinois 60487 U.S.A.

(32) Priority Date :13/04/2016 (72)Name of Inventor :

(33) Name of priority ‘USA 1)PATEL, Satish I.

country e 2)CHURNOVIC, Roman J.

’(A\Sr?glilgggnna}\l%nal -PCT/US2017/026140 3)MUTANGANA, Jean de Dieu
:05/04/2017

Filing Date
(87) International
Publication No
(61) Patenbf Addition to

‘WO 2017/180390

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Embodiments of the present invention relate to designs for network jacks which can be used for cable gorinentigmbodimen
the present invention is an RJ45 jack that utilizes a thin dielectric film between two layers of PICs that provide coogstaikatio
by way of their geometry. Compensation is achieved by way of capacitor plates which sandwialiedetttric film. This allows for
the layers of PICs to be in close proximity and achieve higher coupling where desired allowing a greater amount of comper
occur close to the plug/jack contact point. This can have the effect of moving compeokser to the plug/jack contact point wr
in turn may reduce the amount of compensation needed further along the data path.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847041392 A
(19) INDIA
(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : FILE SAVING METHOD AND ELECTRONIC DEVICE

(51) International classification :GO6F 17/30 (71)Name of Applicant :
(2006.01) 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :NA Address of Applicant :Huawei Administration Building,
(32) Priority Date :NA Bantian, Longgang District, Shenzhen, Gudwrg 518129, P. R
(33) Name of priority country :NA China China
(86) International Application No :PCT/CN2016/0804Et|(72)Name of Inventor :
Filing Date :28/04/2016 1)GAN, Yuanli
(87) International Publication No 'W02017/185277 2)HAO, Huagqi
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

FILE SAVING METHOD AND ELECTRONIC DEVICE Afile saving method and an electronic device are provided. The file
saving method includesbtaining at least one Hoe-processed file in a social circle, where thdéprocessed file is a file uploade!
by another user in the social circle other than a user of the electronic device; filtering the at leabegmedessed file according 1
apreset rule, to obtain a target file that complies with the preset rule; and saving the target file. In embodimentssehthe pr
invention, a file can be automatically filtered, thereby saving time for a user and improving efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040863 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : STRADDLHYPE VEHICLE

(51) International classificatior:B62J9/00B62K19/30B62K19/:|(71)Name of Applicant :

(31) Priority Document No  :2016068766 1)HONDA MOTOR CO., LTD.
(32) Priority Date :30/03/2016 Address of Applicant =L, MinamiAoyama 2chome, Minate
(33) Name of priority country :Japan ku, Tokyo 1078556 Japan
(86) International Application ‘PCT/IP2017/003956 (72)Name of Invenf[or :
No N :0302/2017 1)KUDO ,Tomohiro
Filing Date 2)YAMASAKI ,Shota

(87) International Publication NWO 2017/169105
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

An electrical component box (64) disposed from above to below a main frajnen@ 4 fuel tank (54) disposed in the upper part
the main frame (14) and above the electrical component box (64) are arranged to the vehicle rear with respect to &l6¢ad pi
comprising a motorcycle (10). In this case the top of the electrical moenp box (64) is open. In the gap (88) between the elect
component box (64) and the fuel tank (54) a gap cover (90) is arranged to hide the gap (88) from the outside.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/10/2018

(21) Application N0.201847040867 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : IMPLEMENTING LOGIC GATE FUNCTIONALITY USING A BLOCKCHAIN

(51) International
classificaton

(31) Priority Document No :1607525.1
(32) Priority Date :29/04/2016
(33) Name of priority country:U.K.

§\18§>) International Appl'cat'or:PCT/IBZOl7/052464

:G06Q20/36G06Q20/38G06F21.

(71)Name of Applicant :
1)NCHAIN HOLDINGS LIMITED
Address of ApplicantFitzgerald House, 44, Church Street,
John's Antigua And Barbuda
(72)Name of Inventor :
1)WRIGHT, Craig Steven
2)SAVANAH, Stephane

o :28/04/2017

Filing Date
5\1807) International Puldation ‘WO 2017/187396
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application;

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention presents a solution in which blockchain Transactions are created to imphenfiemttionality of a logic gate. The
invention may be implemented on the Bitcoin platform or an alternative blockchain platform. The transaction includeg sciggt
which comprises instructions selected so as to implement the functionality of gédgisuch as OR AND XOR NOT and so on.
some examples the instructions may be provided in a hashed form. When the script is executed (because a second transa
attempting to spend the output associated with the locking script) the inputs pitdessed by the conditional instructions to
provide an output of TRUE or FALSE. The second transaction is transmitted to the blockchain network for validation and if
determined to be valid it will be written to the blockchain. Validation of the secomsbirtion can be interpreted as a TRUE outp
Thus the locking script of the first transaction provides the functionality of the desired logic gate. The invention puovétess
advantages and can be used in a wide variety of applications such a&sifopltmentation of control systems and processes.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/10/2018

(21) Application N0.201847040871 A

(43) Publication Date : 091/2018

(54) Title of the invention : COLUMMBASED FULLY SCALABLE RAAVY MANUFACTURING PROCESS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority contry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Applcation Number
Filing Date

:A61K38/46C12N15/8
:62/316252
:31/03/2016

‘U.S.A.
:PCT/US2017/025396
:31/03/2017

‘WO 2017/173283
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SPARK THERAPEUTICS, INC.

Address of Applicant :3737 Market Street, Suite 1300,
Philadelphia, Pennsylvania 19104, USA. U.S.A.
(72)Name of Inventor :

1)QU, Guang

2)OH, Younghoon

3)LU, Lin

4)WRIGHT, John Fraser

(57) Abstract :

In accordance with the invention provided herein are methods for purifying recombinarisadeniated (rAAV) vector particles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040875 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : COMPUTERMPLEMENTED METHODS AND SYSTEMS FOR VALIDATING TOKENS FOR
BLOCKCHAIN-BASED CRYPTOCURRENCIES

(51) International
classification

(71)Name ofApplicant :

:G06Q20/06G06F21/30G06Q40. 1)NCHAIN HOLDINGS LIMITED

(31) Priority Document No :1606065.9 Address of Applicant :Fitzgerald House, 44 Church Streetl
(32) Priority Date :11/04/2016 St.John's. Antigua And Barbuda
(33) Name of priority country:U.K. (72)Name of Inventor :
(86) International Applicatior, 1)WRIGHT, Craig Steven
No :PCT/I82017/052061 2)SAVANAH, Stephane
o :10/04/2017

Filing Date

(87) International Publicatior

No ‘WO 2017/178955

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A computerimplemented méiod of determining the validity of a token (T) associated with a quantity of cryptocurrency is pro'
In some embodiments the method comprises: a second user (B) receiving over a communications network a first transactic
comprising a transfer of theken (T) from a first user (A) to the second user (B) querying atpgeeer distributed ledger to
determine whether an authenticated transaction associated with the token (T) can be identified wherein the authesacétad t
comprises a previous traaction associated with the token (T) and wherein the token (T) has been authorised and responsiv
identifying an authenticated transaction determining that the token (T) is valid. In some embodiments the method coseptse
user: receiving ovest communications network a first transaction comprising a transfer of the token from a first user to the se
user; querying a title registry database to determine if a second transaction comprising a transfer of the token is theditled
regigry database; and responsive to determining that the second transaction is recorded in the title registry databasg tieter
the token is valid.
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(12) PATENT APPLICATION PUBLICATION (21) Application No201847040877 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : A METHOD FOR SECURE PEHR-PEER COMMUNICATION ON A BLOCKCHAIN

(51) International
classification

(71)Name of Applicant :

:G06Q40/@2G06Q20/06G0O6F21/. 1)NCHAIN HOLDINGS LIMITED

(31) Priority Document No :1606067.5 Address of Applicant :Fitzgeraldouse, 44 Church Street, ¢
(32) Priority Date :11/04/2016 John's. Antigua And Barbuda
(33) Name of priority country:U.K. (72)Name of Inventor :
(86) International Applicatior, 1)WRIGHT, Craig Steven
No jPCT/IBZOl7/052062 2)SAVANAH, Stephane
o :10/04/2017

Filing Date
5\1807) International Publ|cat|or:WO 2017/178956
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application;

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention comprise s a computémplemented method and system for control ling an exchange pramsasa loan conduct
between at least two parties via a blockchain such as the Bitcoi n blockchain. A method according to the invention msaytioer
step of generating a first blockchain transaction which includes a redeem script. The redea@nrspripes a cryptographic public
key associated with an initiating party and metadata w hich includes a hash of an exchbtge document; a redeem address;
an amount of digital currency. A second blockchain transaction is generated and publisiecolockchain so as to spend the dig
currency to the redeem address. This provid es the advantage that the further transaction will be publically available and th
detectable by other parties once it has been published. The further transacgioovig®the information necessary to trigger a
response e.g. an offer from another (res ponding) party who publishes their response on the blockchain. Thus the exessing
can be implemented via a multiransaction mechanism on the blockchain nathan an alternative medium. The exchange relat
document may be an invitation (offer/ request) which is storedhbdfck in a repository such as a Distributed Hash Table (DHT)
invitation may be an invitation to engage in a contract. A smartacintand associated blockchain transaction) may be formed
condition that a plurality of participants (e.g. lenders/borrowers) are matched with each other via one or more re guedasaef
transactions on the blockchain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040883 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : INSIDEDOUT ROTATING COALESCER WITHGAS EXIT THROUGH HOLLOW SHAFT

(51) International classification :FO1M13/04 (71)Name of Applicant :
(31) Priority Document No :62/328,880 1)CUMMINS FILTRATION IP, INC.
(32) Priority Date :28/04/2016 Address of Applicant :500 Jackson Street, Columbus, Ind
(33) Name of priority country :U.S.A. 47201, US. U.S.A.
(86) International Application No :PCT/US2017/02931|(72)Name of Inventor :
Filing Date :25/04/2017 1)BARRETEAU, Anthony
(87) International Publication No ‘WO 2017/189516 2)HOLM, Christopher E.
(61) Patent of Addition to Application ‘NA 3)SCHECKEL, Benjamin L.
Number :NA 4)OLIER, Alain
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Various example embodiments relate to rotating coalescers. One embodiment includes a housing comprising a first housin
having a blowby gas inlet structured to receive crankcase blowby gases from a crankcase. The housing further compuigks |
The rotating coalescer includes an endcap and filter media. The filter media is arranged in a cylindrical shape ardits @odple
positioned between the first housing section and endcap. The filter media is structured to filter the crankcasmbdswyiassing
through the filter media by coalescing and separating oils and aerosols contained in the crankcase blowby gases. The rota
coalescer includes a hollow shaft extending through the housing and positioned radially inside of the filtdrhaddikow shaft
forms a blowby gas outlet structured to route filtered crankcase blowby gases out of the housing. The rotating cohtscer fu
includes a drive mechanism operatively coupled to the hollow shaft. FIG.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040900 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : INFORMATION PROCESSING DEVICE, INFORMATION ®RESSING SYSTEM, AND
INFORMATION PROCESSING METHOD

(51) International classification :G06Q 10/00 (71)Name of Applicant :
(31) Priority Document No 2016094982 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :11/05/2016 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :Japan Tokyo 106 8310, Japan Japan
(86) International Application No :PCT/IP201710035:|(72)Name of Inventor :

Filing Date :01/02/2017 1)YOSHIMOTO, Koki
(87) International Publication No X\llo 2017/195408 2)KIMURA, Sae
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An information procesing device (22) according to the present disclosure includes: an identification data acquirer (222) to a
first classification information indicating a classification of equipment (11) mounted on a train (1), first positiomaatidor
including aformation number of the train (1), and an equipment identification number unique to the equipment (11) that are
from a maintenance terminal (12) used by a worker; a vehicle management data acquirer (223) to acquire as an outle by
managemet device (14) mounted on the train (1) second classification information indicating a classification of the equipme
second positional information including a formation number of the train (1), and equipment state information indicdgraf thst:
equipment (11); and a state history identifier (221) to associate the equipment state information and the equipmextiadentific
number with each other upon determination that the first positional information and the second positional infornatieachat
other, and the first classification information and the second classification information match each other.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847039771 A
(19) INDIA
(22) Dateof filing of Application :22/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : METHOD AND DEVICE FOR HANDLING PAGING EXTENSION

(51) International classification :H04W68/02 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2016/08031] 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :27/04/2016 Address of Applicant :SH64 83, Stockholm. Sweden
(33) Name of priority country :PCT (72)Name of Inventor :
(86) International Application No :PCT/CN2016/1011Zz] 1)WANG, Juntuan

Filing Date :30/09/2016 2)DIACHINA, John Walter
(87) International Publication No 'WO 2017/185650
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the disclosure generally relate to handling paging extension in a wireless communication network. Adeicai
in the wireless communication network receives, from a basersiatthe wireless communication network, a message includin
indication of a paging extension for the terminal device. The terminal device is associated with a first coverage damstiBase
message, the terminal device determines a second cowdgiag®f a downlink transmission from the base station to a further te
device. Then, the terminal device determines a target paging group for the paging extension based on the first covarddbecl:
second coverage class. [FIGURE 2]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/10/2018

(21) Application N0.201847039893 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : COMMUNICATION SYSEM

(51) International :HO4W92/20HO4B7/04HOAW16/:
classification

(31) Priority Document No :2016095467

(32) Priority Date :11/05/2016

(33) Name of priority country.Japan

(86) International Applicatior

(71)Name of Applicant :
1)MITSUBISH | ELECTRIC CORPORATION
Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
Tokyo. Japan
(72)Name of Inventor :
1)SHOJI, Hiroyuki

No Egggé}ggf?ﬂ/ 01367 2)TANAKA, Toshiki
Filing Date ' 3)MOCHIZUKI, Mitsuru
5\1807) International Publ|cat|or:WO 2017/195724 4)SUZUKI, Kuniyuki
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatior
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Provided is a communitian system capable of suppressing deterioration in communication quality reduction in communicati
speed and reduction in communication capacity due to interference from another cell in a communication environment in w
plurality of cells are preseénEach of cells comprises a plurality of antenna elements and is configured to perform wireless
communication with a communication terminal device via the plurality of antenna elements. Each of the cells notifiesedinuith
setting for measuring tramission path information of the cell the transmission path information relating to a transmission pa
through which the wireless communication is performed. Each of the cells may notify the communication terminal device ut
umbrella thereof of theetting for measuring the transmission path information of the cell. In this case the communication ter
device measures the transmission path information on the basis of the setting notified by each of the cells and iféheenteasL
result of the tansmission path information satisfies a predetermined report condition reports the measurement result of the

transmission path information to a corresponding cell.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/10/2018

(21) Apgication N0.201848041052 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : POLY(METH)ACRYLATE BASED MICROCAPSULES COMPRISING PHEROMONE

(51) International classification :AO1N 25/00 (71)Name of Applicant :
(31) Priority Document No :61/432,608 1)BASF SE
(32) Priority Date :14/01/2011 Address of Applicant :67056 Ludwigshafen, Garm
(33) Name of priority country :U.S.A. Germany
(86) International Application No :PCT/EP2012/0503:|(72)Name of Inventor :
Filing Date :11/01/2012 1)BENLAHMAR, Ouidad
(87) International Publication No NA 2)SCHRi DER-GRIMONPONT, Tina
(61) Patent of Addition to Application ‘NA 3)STRACKE, Joseph
Number :NA 4)HENNESSEY, Tiffany
Filing Date ’ 5)KLEIN, Clark, D.
(62) Divisional to Application Number  :6008/CHENP/2013| 6)TARANTA, Claude
Filed on :25/07/2013
(57) Abstract :

The present invention relates to a microcapsule comprasgapsule core, which contains a pheromone, and a capsule wall, wt
contains in polymerized form 30 to 90% by weight of one or mor€24alky! esters of acrylic acid and/or methacrylic acid, act
acid, methacrylic acid and/or maleic acid (mononigrs0 to 70% by weight of one or more difunctional and/or polyfunctional

monomers (monomers 1), and 0 to 40% by weight of one or more other monomers (monomer Ill), in each case based on ti
weight of the monomers. The invention further relatespooaess for the preparation of said microcapsules; a method for contr
undesired insect infestation; and a composition for controlling undesired insect infestation comprising a pheromone3and ett

methylbutanoate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847035314 A
(19) INDIA
(22) Date of filing of Application :19/09/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : DEFAULT SPATIAL REUSE MODES

(51) Intenational (71)Name of Applicant :

:HO4W74/08H04W84/12H04W16/

classification 1)QUALCOMM Incorporated
(31) Priority Document N0 :62/333,138 Address of Applicant :ATTN: International IP Administratic
riority Date : orehouse Drive, San Diego, California 92 ,
(32) Priority D 06/05/2016 5775 Moreh Drive, San Diego, California 92172114, USA
(33) Name of priority . U.S.A.
country U.SA. (72)Name of Inventor :
(86) International . 1)ZHOU, Yan
Application No :533'5/5?280210717/030801 2)BARRIAC, Gwendolyn Denise
Filing Date ' 3)CHERIAN, George
e woaoozess ML S
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Certain aspects of the present disclosure relate to specifying possible default spatial reuse (SR) modes and sigrasfaglof th
spatial reuse modes. Certain aspects of the present disclosure provide a methotegs @daremunications. The method generall
includes generating a frame that provides an indication, to a secondary recipient of the frame, of how to use sp&R) reuse (
information and transmittinghe frame. Anotherprovided method for wireless communications generally includes receiving, fi
a first node, a first frame that provides an indication of how to use spatial reuse (SR) information, determining itaesigttabf

the first frame exceeds a threshold, generating a second framanfemission to a second node, and if the signal strength of the
frame does not exceed the threshold, transmitting the second frame during a period when the first frame is being transmitte
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847035395 A
(19) INDIA
(22) Date of filing of Application :20/09/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : TECHNIQUES FOR DETERMINING A NUMBER OF RECEIVE CHAINS TO ENABLE FOR A
CHANNEL

(51) International classification :HO4W52/02H04B7/04E | (71)Name of Applicant :
(31) Priority Document No :62/333,767 1)QUALCOM M INCORPORATED
(32) Priority Date :09/05/2016 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2017/03068 (72)Name of Inventor :

Filing Date :02/05/2017 1)LIU, Qijia

(87) International Publication No ‘WO 2017/196585 Al 2)MANTRAVADI, Ashok
(61) Patent of Addition to Application 3)YOO, Jae Won

Number fNA 4)AMINZADEH GOHARI, Amir
e ‘NA
Filing Date
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

Techniques are described for wireless communication at a wireless communication device. A determination may be made
the number of receive chains of a plurality of receive chains to enable for a channel. Power to the receinegharegulated
based on the determined number of enabled receive chains. The determination may be based on a transmission schedhkn
wireless communication device and a rank for the channel. In some examples the determination mag fumiest bn a channel
quality of the channel and/or a type of traffic scheduled for the channel.

No. of Pages : £ No. of Claims : 3

The Patent Office Jonal No. 45/2018 Dated 09/P1018 42955



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847035429 A
(19) INDIA
(22) Date of filing of Applcation :20/09/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : RESOURCE ALLOCATION FOR TRAFFRROFILE-DEPENDENT SCHEDULING REQUEST

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :62/332,457 1)QUALCOMM INCORPORATED
(32) Priority Date :05/05/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, CA 921P114. U.S.A.
(86) International Application No :PCT/US2017/0308%|(72)Name of Inventor :

Filing Date :03/05/2017 1)LI, Chong
(87) International Publication No ‘WO 2018/026403 2)LI, Junyi
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Certain aspects of the present disclosure relate to methods and apparatus for allocating resources for the transiméskibmgof <
requests based on UE traffic ptefi. In one embodiment a base station determines for one or more user equipments (UES) a
traffic to be exchanged between the one or more UEs and the base station. The base station allocates resources footiee or
UESs to use for sending a sxhuling request based at least in part on the type of traffic associated with each of the one or mo
The base station signals an indication of the allocated resources to each of the one or more UEs.
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(19) INDIA
(22) Date of filing of Application :18/09/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : RADIO ACCESS TECHNOLOGY (RAT) AGGREGATION ON A SHARED COMMUGATION
MEDIUM

(51) International (71)Name of Applicant :

:HO4W72/12H04W16/14H04W84/

classification 1)QUALCOMM INCORPORATED
(31) Priority Document No:62/332,570 Address of Applicant :Attn: International IP Administration
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(33) Name of priority ‘USA (72)Name of Inventor :
country ' e 1)SADEK, Ahmed Kamel
fg”'g‘;g”na}\'%”a' \PCT/US2017/031402

:05/05/2017

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/193071

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Techniques for managing Radio Asselechnology (RAT) aggregation on a shared communication medium are disclosed. Ci
signaling may be sent over a shared communication medium to an access terminal in accordance with a first RAT. Daiy I
scheduled for transmission to the @gs terminal based on one or more operating mode criteria for selecting between RATS. ~
scheduled data traffic may be transmitted over the shared communication medium to the access terminal in accordamosevi
RAT.
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(12) PATENT APPLICATION PUBLICATION
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(22) Date of filing of Application :30/10/2018

(21) Application N0.201847040908 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : CONFERENCING SYSTEM

(51) Internatimal classification :H04L12/18H04L9/32H04W4/(
(31) Priority Document No :NA

(32) Priority Date :NA

(33) Name of priority country :NA

(86) International Application PCT/US2016/027121

No .
Filing Date :12/04/2016

(87) International Publicatn Na:WO 2017/180110
(61) Patent of Addition to

(71)Name of Applicant :

1)HEWLETT -PACKARD DEVELOPMENT COMPANY,
L.P.

Addres of Applicant :11445 Compagq Center Drive W.,

Houston, Texas 77070, USA. U.S.A.
(72)Name of Inventor :

1)AZAM, Syed S.

2)CLARK, Alexander Wayne

3)BIGGS, Kent E.

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A method of charging wireless peripheral devices within a comééng system. The method includes with a conference controlls
identifying a plurality of sets of peripheral devices in communication with the conference controller and wirelessly thasgty
of peripheral devices based on a number of policies tfatalprioritization of charging of the sets of peripheral devices.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
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(43) Pubication Date : 09/11/2018

(54) Title of the invention : 3D PRINTER FRESH AND RECYCLED POWDER SUPPLY MANAGEMENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Numlre
Filing Date

:B29C64/00

‘NA

‘NA

‘NA
:PCT/US2016/0430!
:19/07/2016
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‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)HEWLETT -PACKARD DEVELOPMENT COMPANY,
L.P.

Address of Applicant :11445 Compagq Center Drive W.,
Houston, Texas 77070, United States of America U.S.A.
(72)Name of Inventor :

1)KOTHARI, Sunil
2)SCHALK, Wesley R
3)ZENG, Jun
4)OBLEA, Francisco
5)DISPOTO, Gary J

(57) Abstract :

Abstract Examples disclosed herein relate to 3D printer fresh and recycled powder supply management. In one implement:
processor estimates freand recycled powder use and recycled powder creation by a 3D printer based on a set of print jobs
processor may coordinate fresh and recycled powder resources based on the powder estimate and stored information abo

resources [Figure 1]
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(12) PATENT APPLICATION PUBLICATION
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(22) Date of filing of Application :30/10/2018

(21) Application N0.201847040917 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : PROCESS FOR®DUCING EPOXIDIZED POLYMERS

(51) International classification :CO8F8/08C08F36/04C08K5/

(31) Priority Document No :62/318,387
(32) Priority Date :05/04/2016
(33) Name of priority country :U.S.A.

(86) International Application N:PCT/US2017/025857
Filing Date :04/04/2017

(87) International Publication N:WO 2017/176686

(61) Patent of Addition to

(71)Name of Applicant :
1)COOPER TIRE & RUBBER COMPANY
Address of Applicant :701 Lima Avenue, Findlay, OH 458
USA. U.S.A.
(72)Name of Inventor :
1)SAUTY, Nicolas
2)COLVIN, Howard

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

A process for forming an epoxidized rubber inclggditissolving a rubber in a solvent and epoxidizing the rubber in the presenc
epoxidation reagent. The solvent is selected such that the rubber is soluble therein but the epoxidized rubber precipitates.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847040923 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : MODULAR AND EXPANDABLE FIRE SUPPRESSION SYSTEM

(51) International classification :G08B25/04 (71)Name of Applicant :
(31) Priority Document No :62/320,407 1)TYCO FIRE PRODUCTS LP
(32) Priority Date :08/04/2016 Address ofApplicant :1400 Pennbrook Parkway, Lansdale
(33) Name of priority country :U.S.A. PA 19446 U.S.A.
(86) International Application No :PCT/US2017/0263¢|(72)Name of Inventor :

Filing Date :06/04/2017 1)FERNSTRUM, Marvin, B.
(87) Interrational Publication No ‘WO 2017/177031 2)COUNTS, Brian, Lee
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A tire suppression system includes a centralized controller and a plurality of modules (14) odatéhintludes a housing (30) a
printed circuit board (32) with a mounted microprocessor (34) a first connector (36) including a first pair of data yvunes!(B3&8d
to the board; and a second connector (40) including a second pair of data wires (42drtmthe board so that the printed circui
board electrically connects the first and second pairs of data wires. The modules are interconnected with the cemgralocontro
define data buses for centralized fire detection user interface and systemseesghe connectors of each module interconnect ti
plurality of modules in series to the central controller.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847038093 A
(19) INDIA
(22) Date offiling of Application :08/10/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : UE REPORTED SRS SWITCHING CAPABILITY

(51) International (71)Name of Applicant :

:HO4W8/22H04W36/00H04W72/(

classification 1)NOKIA TECHNOLOGIES OY
(31) Priority Document No :62/335,275 Address of Applicant :Karaportti 3 02610 Espoo Finland
(32) Priority Date :12/05/2016 (72)Name of Inventor :
(33) Name of priority countr:U.S.A. 1)ZHANG, Li
5\1853) International Apphcatlo:PCT/FI2017/050340 2)YAO, Chunhai

Filing Date :03/05/2017
§\1807) International Publlcatlo:WO 2017/194829
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

Methods apparatuses and computer software for UE reported sounding reference signal (SRS) switching capability arA prc
method may include receiving a request from a base station for a sounding reference sigraliiBRBY capability of a user
equipment wherein the request comprises a list of possible cells to be used by the user equipment for SRS transmisisiog; a
the user equipment the SRS switching capability of the user equipment based on tipo&istadé cells; and transmitting from the
user equipment to the base station an indication of the SRS switching capability of the user equipment.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/05/2018

(21) Application N0.20184216776 A

(43) Publication Date : 09/11/2018

(54) Title of the invention : A PERMANENT MAGNET BASED ELECTRIC MACHINE HAVING ENHANCED TORQUE

(51) International classification :HO2K17/0(|(71)Name of Applicant :
(31) Priority Document No :15/586336| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :04/05/201° Address of Applicant :1 River Road Schenectady, NY 122
(33) Name of priority country :U.S.A. USA U.S.A.
(86) International Application No :NA (72)Name of Invertor :
Filing Date ‘NA 1)REDDY, Patel Bhageerath
(87) International Publication No *NA 2)ARAVIND, Deepak
(61) Patent of Addition to ApplicatioNumber ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An electric machine is presentéithe electric machine includes a staffine electric machine further includes rotor disposed adje
to the statorThe rotor includes a rotor o®, a plurality of permanent magnets disposed in contact with the rotor core, a pluralit
permanent magnets disposed in contact with the rotor core to modulate torque exerted on thyrobtor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847036327 A
(19) INDIA
(22) Date of filing of Application :26/09/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : FREQUENCY BAND AND CHANNEL SELECTION FOR A NEIGHBOR AWARENESS MEJRK
(NAN) DATA LINK (NDL)

(51) International classification :HO4W72/02 (71)Name of Applicant :
(31) Priority Document No :62/333736 1)QUALCOMM INCORPORATED
(32) Priority Date :09/05/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(86) International Application No :PCT/US2@7/03133:|(72)Name of Inventor :
Filing Date :05/05/2017 1)ABRAHAM, Santosh
(87) International Publication No ‘WO 2017/196671 2)PATIL, Abhishek Pramod
(61) Patent of Addition to Application ‘NA 3)CHERIAN, George
Number :NA 4)RAISSINIA, Alireza
Filing Date ' 5)SANDHU, Shivraj Singh
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

AWARENESS NETWORK (NAN) DATA LINK (NDL) This disclosure provides systems, methods and apparatus, including
computer programs encoded on computer storage media, for wireless communication overa ae@ftdness networking (NAN)
data link (NDL). In some aspects, an apparatus may be configured to determine frequency band information for commugti@a
NDL associated with a NAN service. In some other aspects, the apparatus may be configurededhgraletermined frequency
band information for transmission to a subscriber of the NAN service for setting up the NDL.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847036328 A
(19) INDIA
(22) Date of filing of Application :26/09/2018 (43) Publication Date : 09/11/2018

(54) Title of the invention : BUFFER STATUS REPORTING IN A WIRELESS LOCAL AREA NETWORK (WLAN)

(51) International classification :HO4W72/12 (71)Name of Applicant :
(31) Priority Document N :62/335,048 1)QUALCOMM INCORPORATED
(32) Priority Date :11/05/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Dre, San Diego, California 92121714, USA.
(86) International Application No :PCT/US2017/0312¢|U.S.A.
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(87) International Publication No ‘WO 2017/196658 1)SHIRALI, Kedar Durgadas
(61) Patent of Addition té\pplication ‘NA 2)BANERJEA, Raja
Number :NA 3)ASTERJADHI, Alfred
Filing Date ’ 4)KAKANI, Naveen Kumar
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

This disclosure provides systems, methods and apparatust#®ating bandwidth resources to wireless network devices. In sc
implementations, an access point (AP) may allocate uplink resource units (RUs) to a given device (STA) based on the lAmc
data the STA has queued for transmission to the AP aridrétyplevel of the UL data. Each STA associated with the AP may
transmit a buffer status report (BSR) indicating an amount of queued UL data buffered in the respective STA and onec&ss
categories or traffic identifiers (TIDs) to which the quedath belongs. The AP may generate an RU allocation scheme based
BSRs received from each of its associated STAs. The RU allocation scheme may indicate the size and number of RUst¢al k
to each STA for UL transmission3.he AP may receive Udata from a STA via the RUs allocated to that STA. REFER TO FIC
6
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(54) Title of the invention : ACCURATE DETERMINATION OF BRILLOUIN FREQUENCY IN BRILLOUIN DISTRIBUTED
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:G01B11/1€

(51) International classification GO1L1/24:

(71)Name of Applicant :
1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS

(31) Piority Document No ‘NA (IT MADRAS)
(32) Priority Date :NA Address of Applicant :INDUSTRIAL CONSULTANCY &
(33) Name of priority country ‘NA SPONSORED RESEARCH (ICSR),INDIAN INSTITUE OF
(86) International Application No ‘NA TECHNOLOGY MADRAS, IIT P.O, CHENNAI600 036,
Filing Date ‘NA INDIA. Tamil Nadu India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)BALAJI SRINIVASAN
Filing Date ‘NA 2)SHAHNA HANEEF
(62) Divisional to Application Number ‘NA 3)DEEPA VENKITESH
Filing Date ‘NA
(57) Abstract :

The invention relates to using Brillouin scattering which is an intenadi light and material waves within a medium. It is typical
mediated by the refractive index dependence on the material properties of the medium i.e. index of refraction of attraatsak

changes under deformation as defined in optics.
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(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018

(54) Title of the invention : SYSTEM AND METHOBOR VALUATING A VENTURE

(51) International classification :GO6F9/44/ (71)Name of Applicant
G06Q40/01 1)Srinivasulu Reddy GUVVALA
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(86) International Application No ‘NA 1)Srinivasulu Reddy GUVVALA

Filing Date ‘NA
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(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A system (100) and a method for valuating a venture is provided. The system (100) is edrifigeceive information correspond
to a venture for which funding is sought. The system (100) further receives input indicating valuation of the ventupéufiaity af
entities. The input indicating the valuation of the venture is based on tiercepthe plurality of investors. The system (100) is
configured to determine a valuation of the venture, wherein the valuation is at least one of arithmetic mean, mediagmuide,
mean and harmonic mean of the inputs indicating the valuatioiveedeom the plurality of entities. Reference figure: FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741016130 A
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(22) Date of filing of Application :08/05/2017 (43) Publicatbn Date : 09/11/2018

(54) Title of the invention : COMPUTER IMPLEMENTED METHOD AND SYSTEM FOR PROVIDING EMERGENCY
SERVICES IN REAL TIME

:G06Q50/2€|(71)Name of Applicant :
(51) International classification G08B25/12;| 1)HARI BHARADWAJ
G08G1/14 Address of Applicant :Villa no: 106,Legend Chimes, Koka
(31) Priority Document No :NA Hyderabad, Telanagast®0075, India. Telangana India
(32) Priorty Date ‘NA (72)Name of Inventor :
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(86) International Application No ‘NA
Filing Date ‘NA
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(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Applcation Number ‘NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a system for providing emergency services in real
comprising of: a requirement identification module for identifying a request generated by a user in need cdilaamedjency
service and a plurality of service providers who are filtered and listed based on their authorization to provide themediaty
service as per the request generated by the user; a communication module configured to establish saacommumic b et w
device and a service providerEs device upon the reqees!H
providers and the request generated by the user is routed to a medical service vehicle by the séteictopmoviding the medici
emergency service; a connectivity module for tracing a location viditie pickup location and track a movement of the medica
service vehicle for the medical emergency service routed by the plurality of service protiseuser, whereby the movement of
medical service vehicle is tracked till the user reaches a location which is the destination; and a location analysitw padduhe
an analysis regarding the relevance of the destination, and the analysis liy domeervice providers based on the request gene
for the medical emergency service by the user.
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Application Number Hﬁ
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(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present disclosure provides various aspects related to techioiggeserating trigger frames at an access point (AP) that re
the overhead associated with triggering an uplink transmission from the wireless station (STA). Features of the pesaet dis
achieve this by for example utilizing a singlejoser ifiormation field of the trigger to signal a plurality of random access resou
units that may be allocated to the one or more STAs in the network. Such a technique is an improvement over the coyseati
that require each random access resourcdabi¢ signaled separately in a separateuger information field (thus increasing the
overhead). Additionally aspects of the present disclosure allow the AP to effectively signal to the STA whether the e or n
resources allocated to the at least 8fidé are a single user resource unit allocation or a ma#t resource unit allocation.
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SIGNALING
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(57) Abstract :

Methods systems and devices for wireless communication are described. A wireless device such as a device in a waedass
network may use a radiogime structure that includes a high efficiency (HE) signal field and an HE data field for communicat
example over shared radio frequency spectrum. One or more bits or symbols within the HE signal field may be adjusted to
high peakto-averagepower ratio (PAPR). In some cases the adjustment may be to a signal-A)8iGignal B (SIGB) field. In
some examples a random bit sequence may be used for padding in a signal field. In other examples bits may be revensied
In yet other eamples bits may be modulated and a phase rotation may be applied to the corresponding signal.
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